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“®ENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH..

0.A. No. 170 of 2005.

'DATE OF DECISION: 28.06.2005

Shri Chandidas Baidya o _ APPLICANT(S)
" MrjLSarkar | ADVOCATE FOR THE
B ' APPLICANT(S)
- VERSUS -
. UOL&Ors. o ~RESPONDENT(S)

ADVOCATE FOR THE

Mr. G. Baishya, Sr. C.G.S.C
' : RESPONDENT(S)

~ THE HON’BLE-MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

~

1. Whether Reporters of local papers may be allowed to see the
" judgments?

2.  Tobe referred to the Reporter or not?

3.  Whether their Lordslnps wnsh to see the fair copy of the /\& '

judgment?

4. Whether the Judgment is to be circulated to the other

Benches’f‘ .
S

Judgment delivered by Hon’ble Vice-Chairman.
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CENTRAi ABMINISTRATWE TI’E}BUNAL GUWAHATI BENCH.
Orlglnal Appllcatlon No 170 of 2005.

Date of Older nThlS, the:28th Day of June, 2005.
Vy

THE HON'BLE MR JUSTICE G. SIVARAJAN VICE CHAIRMAN

'Shrl Chandldas Baldya

A551stant[Comm1831oner

\Central Exc1sefNagaon ’ ‘ . Applicant.

By Advocates S/Shrl J. L. Sarkar & S. Nath.

- Versus =
1. . Union. of‘Indla '
' Through The Secretary
Ministry of Finance
Department of Revenue
Government of India |

' North Block, New Delhl

2. ‘Central Board of Exc1se and Customs
Govelnment of India (Through 1ts Chalrman)
North Block
New Delhl

3. The Chlef Comm1581oner
| Central Exc1se & Customs -
Shlllong Zone, Shlllong

.'Meghalaya
4. The Comm1351oner V
"~ Central’ Exc1se L :
Shlllong, Meghalaya o N .Respondents.

V4

By Mr. G;.Qalshya}_Sr; C.G.S8.C.

| ORDER(()RALE

SWARAEAN (B (VC)
Be

. -

The v appl£cant is ' working as Assistant
CommiSsioner, ﬁdentral Excise, Nagaon since. 1.1.2003.

e

tAccordingﬁffe .ﬁim{:¥6ince' he is posted in the N. E.

R

Region, hé.ia'entitled to- stay longer in the station of

his posting oh%ﬁié;dption as per the transfer policy

Pk Frn

-

: B R . : .
. . | : - . P ) "~
. . : . I . N . : . ~
. 3 . ;
R .
il

Lo T AT T N Lo 2 N M e T e
i e R gl L oiaaec HDlEi. . Camie e w2 L TP |

I

Lo IO



o

and he had duly iptimated,his willingness-to'continue
in the preéént station on the ground of'retirement thy
after‘qné yeér.and five months. It is the grievance of’
the applicant.that in épite of submission of transfer
proforma .ﬁherein. thése facts are .stated he has. been

transferred to Kolkata. : | .

2. I have heard Mr. J. L. Sarkar, learned counsel

-for the applicant and Mr. G. Baishya; learned Sr. C. G.

S. €. for the respondents. Mr. Sarkar submits that this

-~

transfer order is passed towards the end of June which

is’ against the normal norms that general transfer will

be effected only in the month of March as far as

possiﬁle. Counsel submits that the applicant is due to

.retire on 30.11.2006'and that the applicant hadvonly

completed'two;years of Serv;ce in the present'station.

Counsel submits that the applicant had 'made

‘representations dated 23.6.2005 (Annexﬁre-F Seriés)

~before the - second, .third and fourth respondents.

Counsel also relied on the orders passedA by this

Tribunal in the very same cases. Mr. Baishya, K Sr.

C.G;S;C., \on the other hand, submits thét these
transfervorder are passed after due consideration of
relevanticircumstances.'He further submits that since
this is a chain transfer of 276'bffi¢ers any interim
order to be passed will prejudicially 'affect public

interest.
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3. - ' Héving considered the rival submissions, I am
' . ' \
of the view that this application can be disposed of at

-~

‘the admission: stage itself with directions. Since the

applicant in his traﬁsfer :proforma. s#bmitted; Fo _thé_
vae;nment had clearly‘stated:that.he is'dué fo retire
on/30.L1.2066 énd that he had cbmpleted only t&olyearsl
of éexvicé:in the piesent stafion, I direct,thé'gecénd
reéponden# to consider the xepresentatiop (Annexure~F
Series)submiéted by the applicant in the ;ight of the
above and pass approériate orders thereon in accérdaﬁée
with‘lawjwithin'a'period‘ofisié weeks.from tﬁday. In
the meantime, if thé applicanf.and the person who is to
join in .thé place' of the applicant have not been
relieved as on‘today, the applicant will{be allowed. to
continue .in';ﬁhe present station till. a deéision is
taken in the'ﬁatter as dirécted hereinabove.

f'The application is disposed of as'above; The

applicént will. produce this order before the second

T
a (GSIVARAJAN)
VICE CHAIRMAN

respondent for éompliahde-
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O.A. \"{0/2005
Shri Chandidas Baidya

-\/s-

Union of India & Ors.

Synopsis of the Application

The applicant is working as Assistant Commissioner, Nagaon. He was posted in
Nagaon w.e.f. 1.1.2003.

The applicant being posted in the North Eastern Region of India, he is entitled to
stay longer in the station of his posting on his option as per the transfer policy. He had
duly intimated his willingness to continue in the present station on the ground of
retirement only after one year 6 months.

By order dated 21-06-2005, the applicant has been transferred to Kolkata

Central Excise. It is stated that the applicant has not been released from his present
post as yet. '

The aforesaid transfer order has been issued without applicant of mind ignoring
the existing policies of transfer and posting to the North Eastern region. Moreover, the
said transfer order has been issued on 21-06-2005 violating the transfer policy. The
Order dated has been issued to accommodate some officers on the basis of their
representation.

The transfer order has been issued on 21.06.2005 with direction to submit
compliance report of relieve of officers by the 15" June, 2005 and thus denying natural
justice on legitimate representation. This depicts hasty action without application of mind.

The Hon’ble Tribunal in'a number of cases has disposed of Number of Original
Applications. e.g..: 127, 129, 130, 131, 136, 142, 144 of 2005.
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In The Téntral Administrative Tribunal ~ C¢

Guwahati Bench :: Guwahati

(An application under Sgction 19 of the Administrative Tribunal Act, 1985)

O.A. No. \ '}/D 12005

Shri Chandidas Baidya
Assistant Commissioner

Central Excise Nagaon.

--—-——--Applicant

1. Union of india
Through the Secretary,
Ministry of Fipance,
Department of Revenue,
Govt. of India, |
North Block, New Delh_i.

2. Central Board of Excise and Customs,
+ Govt. of India (Through its Chairman,),
North Block,
New Delhi.

3. The Chief Commissioner,
Central Excise & Customs,

Shillong Zone, Shillong, Meghalaya

4. The Commissioner
Central Excise

Shillong, Meghalaya.

------- Reépondents.
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Details of the Applications :

1. Particulars of the order against which the vapplication is made :

This application is made against the orde No0.94/2005 21-06-2005 Si No.
181 of transfer of the applicant from Nagaon to. Central Excise, Kolkata before
completion of 3 years of working at Nagaon, Central Excise and violating the direction in
Transfer policy, 2005 and other directives of the Policy and the policy of posting in N.E.
Region and choice station, The applicant shall retire wef. 30.11.2006. i.e. he has only 1
year 5 months of service and he is under protection of policy against transfer before
retirement for preparatory ground. |

2. Jurisdiction :

1

The Applicant declares that the subject matter of this Application is within

-the jurisdiction of the Hon’ble Tribunal.

3. Limitation :

The applicant declares that the application is within the Period of limitation
under section 21 of the Administrative Tribunal Act, 1985.

4. Facts of the case :

4.1 That the applicant is a citizen of India and as such is entitled to the rights

and privileges guaranteed by the constitution of India. He is a member of the scheduled
caste community.

42 - The applicant was working at Guwahati, Central Excise as
Superintendent, Central Excise and promoted and transferred as Assistant Commis-
sioner, Nogaon with effect from 1.1.2003. He is in group - “A” service.

4.3. That the date of retirement of the applicant on superannuation is
30.11.2006. He has as such about 1 year and 5 months. i.e. less than two years of
service. The applicant has legitimate expectation that during this end of service under
the welfare policy he would not be disturbed form present place of posting in his home
region. His home town is Guwahati, which is nearer to Nagaon.

4.4 That the offices posted in N.E. Region are entitled to the benefit of the
posting as governed by the incentive for serving in Hard Zone of N.E. region. The
applicant is entitled to the incentives of choice posting. The applicant has not completed

3 years in Nagaon.

Copy of the tenure posting scheme is enclosed as Annexure - A.
Copy of the policy from Swamy's compilation is enclosed as Annexure - B.

voret 5l o)zya
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4.5 That under the tenure system of posting in N.E.Region the tenure may be
extended when the employee concerned is prepared to stay longer. The applicant has
prayed for continuing his posting at Nogaon. After serving in N.E. Region the applicant
has a scope and right for choice of station. The C.B.E.C. has also circulated Transfer
| .Policy, 2005. Clause 5.8. of the said policy stipulates that the officers of N.E. Region will
get preference to stations of their choice. The applicant states that he has prayed for
choice station at Nagaon.

Copy of the said Transfer Policy is enclosed as Annexure - C.
4.6. That options were called for by the Department in prescribed form and the
applicant submitted his option on 02.05.05 praying forretain at Nagaon, which is nearer
to his home town, Guwabhati, specifically mentioning the ground of his retirement with
effect from 30.11.2006.

Copy of the option dated . 2/5/05 is enclosed a Annexure - D.

47, ~That an order 21.06.2005. has been issued by the Central Board of Excise
& Customs by which number of Group-'A’ officers have been transferred. The name of

applicant appears against SI. No. 181. He has been transferred from Nogaon to Kolkata.
Cdpy of the order dated 21.06.2005 is enclosed as Annexure - E.

4.8. That the transfer order has been issued to accommodate other officers on
their requests without considering applicant’'s case. The order of transfer of the applicant
has been issued in complete disregard of the policy of tenure posting in N.E. Region and

choice posting. This also ignores the transfer policy of the CBEC, 2005.

4.9, That the applicaht has been transferred withodt application of mind. This
has been done as a routine exercise of power, and without considering the relevant
facts, and the option of the applicant. The fact of retirement only after 1 year 5 months

also has not been taken into consideration.

4.10. That the said order dated 21.06.2005. has been issued mechanically even
ignoring the instruction and enunciated policy as laid down in Para 2.1 (g) of the said
Transfer Policy, which mandates that annual Transfer orders shall be normally issued by

30" April and, in any case not later than 31" May of the year.

1
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4.11. That the applicant has not received the order of Transfer dated 21/6/2005.
but on hearing of the same he has collected the same from his colleague and submitted
a representation dated 23.06.2005. to the Chairman, CEBC through proper channel with
a request to retain him in the present place of posting or post him in home town Guwahati
on the ground of his retirement on superannuation after 1 year 5 months. He has also
submitted representation dated 23.06.2005. to the Chief Commissioner &

Commissioner, Central Excise, Shillong requesting not to release him. He has received

no reply.
Copy of the representation dated
23.06.2005. is enclosed as Annexure -F, F1 and F2.
4.12. That the impugned order of transfer of the applicant dated 21.06.2005. has

not been issued in public interes1t nor there is any reasonable administrative ground.

413 That the manner in which the order dated 21.06.2005. has been issued
does not appear to be as per Policy and Procedure of the Transfer Policy; 2005. The
order is not transparent as to that the orders are issued as per recommendation of the
Board/Placement Committee. The applicant has reasonable apprehension that the same

has not been placed before the Placement Committee.

4.14.. That the applicant has not yet been released from present post.

4.15. That this Hon’ble Tribunal in a number of cases has disposed of Original
Applications involving similar question of fact and law with individual fact differences.
e.g. O.A. 127/2005 (Smt. K.M. Das Vs. Union of India & others)

O.A. 129, 1340, 131 & 136 of 2005 (Shri G. Das, & others Vs UOI & others)

O.A. 142/2005 (Mr. G.Panmei Vs UOI & others)

O.A. 144/2005 (Shri C. Songate Vs UOI & others)

Copies of the Orders in O.A. No. 127, O.A. Nos., 129, 130, 131, and 136, 142 &
144 of 2005, dated 13.06.2005, 14.06.2005, 15.06.2005 are enclosed as Annexure
G, H, | and J respectively.

C\A Wn shialm $25 uoleyn . 2



5.1

'52.

5.3.

54.

5.5

5.6.

5.7.

5.8.

59

5.10.

Grounds For Relief with Legal Provisions.

For that the applicant has less than 2 years to retire.

For that the order of Transfer has been issued before completed of tenure

in N.E. Region.

For that the order transfers the applicant to Kolkata before expiry of three
years, violating the mandated transfer policy.

For that the applicant has been denied the benefit Qf choice station
posting after posting in N.E. Region. '

1

For that the order of transfer posting of the applicant has been made
without application of mind. .

For that transfer order is not in public interest nor in any reasonable
administrative ground.

For that the Transfer Order has been issued in June, 2005 violating the
mandate of the Transfer policy.

For that the order of transfer is whimsical and arbitrary and offends
Articles 14 and 16 of the Constitution of India.

For that the order of transfer of the applicant is not just and fair.

For that in any event of the matter the applicant is entitled to the relief
prayed for.

C\a anolvolas uy oﬁva .
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8.1.

8.2.

8.3.

9.1.

Details of the remedies exhausted

The applicant declares that there is no other efficacious remedies under
any Rule and this Hon’ble Tribunal is the only forum to adjudicate the
subject matter. However, the applicant has submitted a representation but

without any reply.

O\ poecly sy &Q)\\'@\‘@“zr_

Matters not previously filed or pending with any other court.

The applicant declares that he has not filed any case on the subject

matter before any court, forum or any other institution.

Relief Sought For

{

Under the above facts and circumstaﬁces the applicant prays for the

following relieves :

The order of transfer of the applicant by order dated 21.06.2005. SI. No.

181 be set aside and quashed.

The applicant be allowed to continue in office in Nagaon or posted at

Guwahati (Home town).
Any other relief/reliefs the Hon'ble Tribunal may deem fit and proper.

The above reliefs are prayed for on the grounds stated in para 5 above.

Interim Relief :

During the pendency of this application the applicant prayer for the
following interim reliefs.

The order dated 21-06-2005, SI. No. 181 of the transfer of the applicant
be stayed/suspended and he be allowed to continue in his present place

of posting.



9.2.

10.

1N,

12.

Any other relief/reliefs the Hon'ble Tribunal may deem fit and proper.

The above interim reliefs are prayed for on the grou.nds stated in Para 5

1

above.
This application is filed through the Advocate.

Particulars of the Postal Order :

i IP.ONo. v 206 |34 )64

(i) Dateoflssue. + M/’é/‘uwgr

i) Issued From v @ P 0 WM&
iv) Payable at ¥ G 0.6 WM
/

List of Enclosures : As per Index

Verification

|, Chandidas Baidya, son of (Late) A.M. Baidya, aged 58 years, 7 months,

resident of Nagaon, do hereby verify that the statements made in paragraphs 1, 4, 6 to

12 are true to my knowledge and statements in para 2, 3 and 5 are true to my legal

advice and that | have ﬁot suppressed any material fact.

And | sign this verification on this 23 day of June, 2005 at Nagaon.

(Chandidas Baidya )



S N L . AN ERURE A
| ‘...-7‘; ' / . o L - : ',:.’A’ , T4

' - APPENDIX -9

| INC‘LI.NTIVES FOR SERVING IN REMOTE AREAS

[ G.l. M.F.. O.M. No. 20014/3/83-E, 1V, dated the 14th December, 1983, rcad with O.M.
No. 20014/3/83-E. 1V, dated the 30th March, 1984, 27th July, 1984, G.1,, M.F., U.O. No. 3943-E.
V84, dated the 17th October, 1984, O.M. No. F. 20014/3/83-E. 1V, dated the 31st January,
1985, 25th September, 1985, U.O. No. 824-E. 1V/86, dated the Ist April, 1986, O.M. No. .
20014/3/83-E. 1V, dated the 29th October, 1986, 0.M. No. 20014/3/83-E. IV/E. Il (B), dated the |~ R
11th May, 1957, 28th July, 1987, 15(g July, 1988 and O.M. No. F. 20014/16/86-E. IV/E. 11 (B), . + L
dated the 1st Dcc;embcr, 1988 and O.M. No. 11 (2)/97-E. 1l (B), dated the 22nd-July, 1998. ] : ' : :

v ‘ 1

Allowances and facilities admissible to various categories of civilian
Central Government employees serving in the North-Eastern Region compris-
ing the States of Assam, Meghalaya, Manipyr, Nagaland and Tripura and the
Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar
Islands and Lakshadweep.Islands. These orders also apply mutatis mutandis
to officers posted to N-E Council, when they are stationed in the N-E Region
and to the civilian Central Government employees including officers of All
India Serviceis posted to Sikkim.

There will be a fixed tenure of posting 3 years at a time for officers with
service of 10 years or less and of 2 years at a time for officers with more than
10 years of Service. Periods of leave, training, etc., in excess of 15 days per
year will bejexcluded in counting the tenure period %rd years. Officers, on
completion of the fixed tenure of service mentioned above may be considered

for posting to a station of their choice as far as possible.

(i) lenure' of posting/deputation:

|
The period of deputation of the Central Government employees to the
States/Union Territories of the North-Eastern Region, will generally-be for 3
years whichican be extended in exceptional cases in exigencies of public ser-
vice as welljas when the employee concerned is prepared to stay longer. The
admissible deputation allowance will ‘also continue to be paid during the
period of deputation so extended. o :
| : -
(i) j’eightage for Central deputation/training abroad and special
" mention in Confidential Reports: :

Satisfagtory performance of duties for the prescribed tenure in the North-
East shall be given due recognition in the case of eligible officers in the matter
of— ’ S

(a) promotion in cadre posts;

(b) d:putation to Central tenure posts; and
“ .

(c) dourses of training abroad.

|
|
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The general requirement of at least three years service in a cadre post be-
tween two Central tenure deputations may also be relaxed to two years in de-
serving cases of meritorious service in the North-East.

A speciﬁc’exxrry shall be made in the CR of all employees who rendered
a full tenure of service in the North-Eastern Region to that effect.

Cadre authorities are advised to give due weightage for satisfactory per-
formance of duties for the prescribed tenure in the North-East in the matter of
promotion in the cadre posts, deputation to Central tenure post and courses of

training abroad. '~ ¢

(i51) Special (Duty) Allowance:

Central Government civilian employees who have All India transfer lia-
bility will be granted Special (Duty) Allowance at the rate of 12 .} % of basic
pay on posting to any station in the North-Eastern Region. Special (Duty)
Allowance will be in addition to any special pay and/or deputation (duty)
allowance already being drawn without any ceiling on its quantum. The con-
dition that the aggregate of the Special (Duty) Allowance plus Special

" Pay/Deputation (Duty) Allowance, if any, will not exceed Rs. 1,000 per

month shall also be dispensed with from 1-8-1997. Special Allowances like
Special Compensatory (Remote Locality) Allowance, Construction Allow-
ance and Project Allowance will be drawn separately.

The Central Government civilian employees who are members of Sche-
duled Tribes and are otherwise eligible for the grant of Special (Duty) Allow-
ance under this para. and are exempted from payment of Income Tax under

. the Income Tax Act will also draw Special (Duty) Allowance.

NOTE 1.— Special duty allowance will not be admissible during periods

of leave/training beyond 15 days at a time and beyond 30 days in a year. The

allowance is also not admissible during suspension and joining time.
NOTE 2. — Central Government civilian empioyecs, having ‘All India

' Transfer Liability’ on their posting to Andaman & Nicobar Islands and Lak-

shadweep Islands are, with effect from 24th May, 1989, granted ‘Island Spe-

. cial Allowance’ in lieu of ‘Special (Duty) Allowance’. See Orders in Section
-V of this Appendix. /

(#):‘Special Compensatory Allowance: ,
The recommendations of the Fifth Pay Commission have been accepted

| by the Government and Special Compensatory Allowance at the revised rates

have been made effective from 1-8-1997.

For orders regarding current rates of Special Compensatory
allowance—See Part V of this Compilation - HRA and CCA

(v) Travelling Allowance on first appointmen'tg

Idﬁf"é"la"xation of the present rules (SR 105) that travelling allowance is not
admissible for journeys undertaken in connection with initial appointment, in
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23
Concessions when posted to

North-Eastern Region, etc, B
[Swamy's — FR & SR, Part - I]

Certain” special concessions and service benefits are admissible to

 Officers transferred to the North-Eastern Region and Union. Territories listed

~ below and to officers posted to North-Eastern Council when they are stationed
in the Notth-Eastern Region. These concessions are also admissible to those
on deputation to State Governments of Manipur and Tripura,

1. Assam . 6.  Arunachal Pradesh

2. Meghalaya ' 7. Mizoram’

3. Manipur : 8. Andaman and Nicobar lslands
© 4, Nagaland ) 9. Lakshadweep (L & M) Islands

5. Tripura : 10.  Sikkim

| L T.A. and Joining Time

(a) On ﬂrst appolntment.-—For joumneys to take up initial appointment,
T.A. will be admissible to the Government servant and his family for the total

distance as below— ' ' .
Forjoumeybyrail =~ . ° ° .. Second Class fare,
For journcy by road . Ordinary bus fare.
For journey to take up appointmen : ,

in A & N/L-& M Islands .. - Free sea passage plus rail/bus
L . fare as above for journey
within mainland up to the
port of embarkation, :
(6) On transfer.—1If the family does not accompany the Government ser-
~ vant, he will be paid T.A. on tour for self only for the transit period and will be
permitted to carry personal effects up to ird of his entitlement at Government .
cost; or can have the cash equivalent og carrying yrd of his entitlement or the
difference in weight of the personal effects he is actually carrying 'and }rd of his
entitlement, as the case may be, in licu of the cost of transportation of baggage.
Composite Transfer Grant will be admissible in any case,

If the faniily accompanies him, he can draw the existing T.A., including ‘ ’ P
the cost of transporting personal effects to his maximum entitlement irrespec-
tive of the actual weight carried.

y@ﬁ
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.. These provisions apply also for the Teturn journey on transfer back from
the North-Eastern Region/Union Territory. o ' :
" This concession is, admissible only in cases of transfer from a station out-

- side t0 a station in the N-E. Region and vice versa. It is fiot applicable from
onc station to another within the region,

(¢) Road mllea_ge for.transportation of personal effects.— Higher rate

of allowance as for ‘A’ class cities, limited to the actual expenditure, will be

* * admissible to all Government servants for transportation of personal effects on

4

transfer between two different stations in the North-Eastern ‘Region/Union

- Territory.not connected by rail irrespective of the fact whether they are having

All India transfer liability or not.

Government servants proceeding on leave from the place of posting in the

- Region to a' place ‘outside the Region are entitled for the joining time as

follows:— A . :
(a) If the p'Ia_ce of posting in the Region‘is not a remote locality.—
‘() ~ When the journey time between - No joining time is
‘the place of posting and the place admissible.
outside the Region is 2 days or less.

: (i) “When the journey time referred to Journey time in excess
.« in(/) above is more than 2 days. of 2 days is allowed as
L . - . joining time,
' (6) If the place of posting in the Region is a remote chézlirylu
() . Periodof travel from the remote’  Joumney time as prescribed
" locality to the specified station, - is allowed as free joining

‘ L S . time. . .
(i)  Period of travel from the - Journey time in excess of
.. specified station to a place 2 days is allowed as
outside the Region, additional joining time.

- This concession. s also admissible when the Government servants return
- from leave. RIS A :

" 2. Leave Travel Concession

() Government servant who l_cé‘véh his family behind and doés not avail .

transfer T.A. for the family will have the option to choose——

. Either: The existing LTC .to Home .Town once in a block of two
calendar years; _— o
Or: . The concession for himself once a year from the station of
. posting "to his Home Town or place. where the family .is
residing, and in addition concession for the family (restricted to
the spouse and two dependent children only) also to travel once
a year from the place of residence to the employee’s station of
posting, iy : .. \

_ *(d). Joining time while proceeding -on/returning from leave.—

RORERVS SE
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(b) In addition, Government servants and families posted in the Region
will be entitled to LTC on two additional occasions during their entire service
career as ‘‘Emergency Passage Concession’ and intended to enable them and
families (spouse and two dependent children) to travel to their Home Town or
station of posting in an emergency. These additional passages will be

admissiblc by the entitled mode and class of travel as for normal LTC.

: (c) Travel by air.— Officers drawing pay of Rs. 13,500 and above and
their families (spousé and two dependent children — up to 18 years for boys
and 24- years for. gitls) may perform the above LTC journeys by air as

below— - , : : o :

Officers posted in ) Between thions
O) North-Eastern Region™ - _ Imphal/Silchar/Agartala/ -
S S | Aizwal/ Lilabari and Kolkata
(i) Andaman and Nicobar Islands | Port Blair and Kolkata/
o ‘ Chennai - _
(i) Lakshadweep™ " ° Kavaratti and Kochi,
. ‘ ‘3. Tenure | '
(a) Fixed Tenure— '
()  Forstaff with service of 10 years or less - Three years

(if)  For staff with more than 10 years of service ~ Two years

Period of lcave, training, etc., in excess of 15 days per year will be
excluded in counting the tenure period. However, the period may be extended
in exceptional cases-in exigencies of public service or when the employee
concemed is prepared to stay longer. Deputation allowance will be admissible
during the extended period also. -

(b) Station of choice on complétion of tenure.— On completion of the
fixed tenure, officers may be considered for posting to a station of their choice
as far as possible. o '

4, Weightage for promotion, etc.
(a) Eligible officers shall be given due recognition in the matter of—
() promotion in cadre posts;
(i) deputation to Central tenure posts; and.
(#if) courses of training abroad.

(b) The general requirement of at least three ycars’ scrvice in a cadre post
. between two Central tenure deputations may be relaxed to two years in cases
of meritorious service. ' ‘

(c) Entry in CR.—A specific entry shall Bc madé in the ‘CR of all
employees who render full tenure of service.

B
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5. Children’s Education Allowance/Hostel Subsidy
If the children do not accompany. the employee, CEA will be admissible
up to class XII to children studying at the last station of posting or any other
station where they reside. If such children are put in hostels, Hostel Subsidy
will be admissible without other restrictions. The concession is admissible to
the officials transferred from onc place to another within the North-Eastern
Region also. :

.6. Benefit of Two HRAs.

Central Govemnment employees posted to the specified States/Union
Territories from outside the N-E Région who are keeping their families in
rented houses or in' their own houses at the last place of posting outside the
N-E Region, will be entitled to HRA admissible to them at the old station, and
also at the rates admissible at the new place of posting in case they live in
hired private accommodation irrespective of whether they have claimed trans-
fer T.A. for family or not subject to the condition that hired private accommo-
dation or owned house at the. Jast station of posting is put to bona fide use of
the mémbers of the family. These concessions are admissible also to those
posted to Andaman and Nicobar Islands and Lakshadweep.

Those employees who have not been posted to the N-E chioin Jrom
outside the N-E Region ar¢ not entitled to this benefit.

7. Rétcntion of Quarters/Telephone

() Government accommodation.—The facility of rctention of Govern-
ment accommodation will continue to be available, Licence Fee will be
charged at normal rates whether the accommodation retained is the entitled
type or below the entitled type. The facility of retention will be admissible for
three years beyond the normal-permissible period of retention,

(6) Residential telephone in the last station.—Residential telephone at
the last station will be allowed to be retained on the condition that the rental
and all ‘other charges are paid by the officer concerned.——Appendix-9.

8. Special Allowances

(a) Special Compensatory (Remote Locality) Allowance.— Plcaée see
Section 6. '

(b) Special (Duty) Allowance/Island Special Allowance.—Employees
who have All India’ Transfer Liability on posting to (7) any station in the
North-Eastern Region comprising the States of Assam, Mcghalaya, Manipur,
Nagaland, Tripura, Arunachal Pradesh, Sikkim and Mizoram will be granted
Special (Duty) Allowance, and (i) any station in the Island Territories of
Andaman, Nicobar and Lakshadweep will be granted Island Special
Allowance. (For rates and conditions governing the grant of these allowances
sec under ‘Compensatory Allowances’ in Section 6). :
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TUANSFER/ PLACEMENT POLICY FOR GROUP 'A' OFFICERS OF
THE INDIAN REVENUE SERVICE (C & CE)

INTRUDUCTION

1.4 f‘l/h(, Ministry of Finance has taken major initatives for tax
reforms, Including reform of tax administration with an
aniphiasis on reducing hter-face between the tax payers
and administration; trnparting greater transparency and
minimizing discretion so as to ensure efficiency and.
rccoqmtlon of merlL and honesty,

1.2 The succ_essful lmplemonlat;on of tax reforms depends on

the. etfxclency of the delivery system, A significant -
B contnbut.or to the effectiveness of the administrative

ha achlnery s a credible hiuman resource development policy,

it which offers opportynities for excellénce and career

i advancement through a proper placement strategy.

1.3 The exls‘tmg placement policy has been in place for over a

Ty decadc, ‘Based on the experience of its implementation, a '
.rc\nc,w of the present system of transfers and postings was

. Cdrﬂed‘out.j/\ccordlngly, a new Transfer/ Placement Policy . ‘

. .~(herclr_)¢,dﬂcr referred to as the Transfer Policy) for Greup 'A '

"Offir‘ers'f Of“IRS™ (C&CE) "has been forrulated. The new

ajpf,igr/pl%ementu.policy, shall. come into effect from 1%t
-r-.ADI’“,bZOQd.‘.. ::V vt .

: 3.SALICNT FE‘
B ; iy ) _::“‘.'-,
Lhed L

2 1 a) The sallent: fedtures ‘of this Transfer are as follows: a) Ail
e R transfer and postings of Group 'A' officers of IRS (COCE)
1;.,':‘ shall be effected by.the Board/Placement Committee or
S on their. recommendatlon as stated hereinafter; '

. 4";; : c) 'AII st.atlons have been categorized In three classes and
‘¥ itenureof stay In different classes of station has been
i prescrlbed

.d) All posts have been divided Into two categorizes,
' ; amely, Seﬂa]t ve and Non:Sensitive;

have been categorlzed as fi(.ld and non-ficid

, !u.! h IR
gg:; _;' . r C e z

: t' f) Guldcllnes for' deahng with  different types of
‘o o "gompas*lonate grounds"cascs have been laid down.;

ks
g) AII annual Lrarusfer orders shall be normally issued. by

ot April, and, in any case, not later than 31% May of

{. 6)5/”' ' Lhévycar.

hittn: //wwwmecll.mnlmc cmn/l((‘Z/subCatl)u.c php32subCatldisp Id T0&{ilename=... 6/11/’).()05
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A correct and complete database is a sine aqua non for
operationallsing the Placement Policy. CBEC shall ensure
that the database containing the profiles of all Group *A’
officers is regularly updated. o

All grievances arising out of the implementation of This
Transfer Policy shall be addressed In accordance with the
guldelines Issued by the Department of Personniel &
Training, only after the officer has joined his new
asslgnment,

This Transfer Policy shall not be applicable to the transfer of

» Chief Commissioners /Directors General,

3.0 THE BOARD/ PLACEMEMT COMMITTEE:

3.

CJ

hat

3.

v

bip:.//www. taxi ndiaonling,-.conI/RCZ/subCzﬂ.Dcsc.php3?

1
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N

The Board.will recommend proposals for posting of Chief

Commissloners /Direclors General and Commissioner s for
approval.of the Goyernment [.e, Finance Ministor through
Revenue Secretaryland Minister of State (Revenue). Joint

Secretary. (Administration), CBEC will serve as Scoretary Lo
the Board for this purpose,.

The Placement Committee will be the final authority for
transfer of officers below the rank of Commissioner,
provided the case falls within the purview the existng
guldelines. After the proposals are drawn up and approved
by the Board, the Chalrman shall consult MOS (R) before

“giving:effect.to the annual transfers proposals. Approval of

the Government will be required in case a deviation from
the existing guidelines has to be made,

The Placement Committee shall consist of the following:
a) Chairman;
b)  Member (Personnel and Vigilance);

€)  One Member of CBEC to he nominated, In tolation, Ly

the Chairman of the Board for a period of six months:
and :

d) Joint Secretary (Admn.) posted in CBEC as its Member-
Secretary

The minutes of the meeling of the Board/Placement
Committee shall be drawn up and approved by alf Members
within 24 hours in a meeting (not by circulation). These
must be approved by the competent authority within thirty
days, ‘ »

. 4.0 TRANSFER POLICY FOR OFFICERS AT DIFFERENT_LEVELS

4.1 In case of Commissioners and Chief Commissioners/

Directors General, the Board will recommend both the
station of posting andghe specific charge.

Ofr,i;;,e_(,_*s,,b,ek)’w,.th_e,. rank.of Commissioner.will be placed at
the disposaj ofghe Chief.Commissioner/ Director General
concerned, for further deployment. While considering the

.officers for further deployment, the Chiaf

SUbCatDisp 1d=70& flenane.

Page 2 of o
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- Commissioner/Director General shall keep in mind the old

cycle of posting of the sald officer considering which Board
B has placc,d tlmt officer at their disposal,

4.3 The normal p:actn.e s transfer on promotion.-In individual
cases this mzy glve rise to hardship. Hence, this may be
declded by the Board/Placciment Committee. For this
purpose, the grant of Senior Time Scale/Non Functional”
belecuon Gradg .,hqll not be treated as promotion.

.4.4 Directly’ recrulted/ newly promoted Group 'A' officers shall
.be glven intenslve training in accountancy for a period of 2-
3 months during the period of probation / upon promotion.
Upon completion of training, directly recruited officers shall
" be normally posted to a class 'A’ station, whereas the
officers,promoted from.Group 'B' to Group 'A’ shall, on
promotionsbe transferred out of the station in which they
L, weie.prevjously: working, unless the balance scrvice is less
g than(three,years Further, In view of the sensitive nature of
the job, Apprajscrs, on or after promotion to the post of
 Asslstant Commissloner, will not continue to remain posted
ln the Commisslonerate which exearcised jurisdiction over
the Customs House on whose cadre they were originally
borne.

4.5 As far as possible, an officer shall spend the first nine ycars
of his service on field posts., All posts in the
Commisslonerates of Customs, Central Excisc, Scervice Tuax
and the Directorates of Revenue Intelligence and Central
. Exclse Intelligence have been calegorized as ficid posts.
Ofﬂcers upto and Including the rank of Commissioners shall
ordmanly be posted on field assignments for at least 5, 3~
i>and 2 years respectlvely, in each of the first 3 decades of
 thelr career respectively, During the first six years, the
- officer shall not ordinarily be given a posting outside the

i department or sent on a deputation, and should be given
Texposure in Central Exclse, Service Tax and Customs '
“ branches, as far as possible. After completing six years of
service, an officer may be posted Lo the Board as an Under
Secretary

4, 6 As far as poss1ble the senior most officer may be posted as
‘the Executlve Cdmmlssloner However, once posted, &
++4 commissioner will not be moved out of the executive charge
merely because an officer senior to him has replaced the
hltherto junlor non- cxecutlvc Commissioner at that station.

4, 7 The offlcers wlll as far as posslble, be rotated between the
- Customs and Central Exclse branches every two years and )
e " adequate experlence in Service Tax branch will also be
ensured as far as possible. This shall be done after the
... . Annualifransfers:have been- effected. At stations where
; -;‘. there are separate Chief Commlssloners of Central Exclse
it ... and Customs, a committee of all such Chief Commlssloners
" shall collectively decide on the rotation between the two
branches at that statlon At.other stations, local rotation will
be done Jaintly.by. ;he Chlef Commissioners who exercise
control over the postq Iocaled at that station.

5.0 CLASSIFICATION OF STI—\TIONS FIXATION OF TEMURES OF
PQSTING AND ROTATION BETWEEN THEM

hitp: //www taxindiaonline.com/RC2/subCatDesc. php32subCalDisp _Jd=70& ilename=... /1172005
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L Tha vVarious stations where Group 'a Officery
Dosteq have beap categorized as Clasg ‘Al Cle <

A Clazs ¢ [l‘.mwxure I~I."II}. Such Categorization
011 the twip critqria of revenye collaction and jje Hurmber
of Cormm’s;sioner level posts ¢ a station ..

The categor'lzatlon of statiop
Boary with the approvyl of ti

{7
48]

5 1nay e changey py, the
e Govemn'nent.
5.3 Tha States ip the country
viz, Last, West, North and Souh [
Officer shall not Serve g .

han ;4 total of.
.'..f},..y(:qy;; (herelnaftcr referred to as a ¢

have heen dtvldc(l It

' ' ycle) Uring hig
e eire up to and including g rank of Commissioner
Qf;.k)’.l??ﬁ.iktf:rmr,ce.in an.'A' st

ation shall be for a

~LYears, The tenure shall ney be Jegg than roy,

maximuym of
. AClags 'y Station

years Iy,
and not loss than twe years i a Class ¢
Sf{@gg[‘l. The maximuym tatay tenure of an officer in 4y Class
‘Al Stations during his Service yptg anc mcludlng the rank
of oMmission e shall be 16 ars, The enura of [osting
- N Customsg Overseas Intongence Network shall not eXxceed
ree yearg A st of more th_an Nine Mmanths Ina station
(to te SOmputeq a5 on 3pst Decembpey of :

year) wijj be'treated as a Complote Year, ang |
L shall pe Countey from the da
ice ed. in Class ‘A" op 1 Station cap opt
.{r),,q,),;),\/a.ato.::a»Iower categorystatlon‘after he has Complelag
s.;tenureaim that Station,

e lenguly o
le of

34 Ap Officer éh'qlf

areas of
t, and West, durlng nis
he rani of Commlssioner.
It Mmay be clarifieq that an Plficer Can . be Posted fronm g
: ,Cias‘s”'/.\,"ustat!on...to: a(.Class,.!B:Aor.Class, 'C'. station (not
necessarily In'that order)jnmar,uy,other area anqg y;
. Provideq that if e had been Posted In that areg
minimym beriod of 2
can be pos

sagé_r:.{o,g) :

Carlier, ¢

lapseqy before hhe
€ same aroy (called Cooling off

“6
w

et
All POstings ip the Boarg and dcputation lo technicy posts
In the Department of Revenue, @Ntral Economic
Intel!lgence‘Buregu (CElB), Nforcement Directoratc:,
Authorlty for. Advance Rulings (AAR), Competent
Author!ties (CAs)

Ir Appellate Tribunaj fo

r Forfc-;-ltcd Propc:ty
P), Customsg Excis axX Tribuna|

: at a Particulgr statlon/a ree
mawbev:;o.-cq,wted:at,.th.(:;. 2.0 the office,. However,
an officer yhe has baen oh deputatign ¢ an
aforesaiq badles shaly not ordinarj
another deputat:’on t

the Moresaig organi
When an officer applies ror c!earance for a Posting o
deputation, his Previoyg history of POstings wi) be
“onslderey Whlle gj ance, An Officer shal
invarialy be

= Station jp which he wars

<dations,

vy, felxindiaonlinc.com/RC?./subC_utDcsc.p!

1p3?subC:xLDixp'._Id""?l)&lihsn:mac%n.. O/11/2005
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~ on deputation on his return.

5.6 Inorderto encourage officers to seek postings in Clags 'C
statlon, the Government shall sanction:

a)  Atleast ane vehicle for office use i every Clans ¢
statien Irrespective of the level of the olticer heading
the office; and

b) 100 per cent housing facilitics a®™the Officor lovel to
the extent possible,

c) The starting point for computing the stay in Class ‘A,
. 'B" or 'C' station shall be the date of joining at the
/. statlon.,

G
o

Joint Secretary (Admn.) posted In CBEC as its Member-
Secretary

wi
lew

The.officers after completing their tenure In North Castern
Reglon (Assam, Sikkim, Meghalaya, Mizoram, Manipur,
Nagaland, Arunachal Pradesh and Tripura), Jammu and
Kashmir, NACEN and Its RT1s and Vigllance Directorate and
CESTAY will get preference In posting to stations of their
choice, |

5.9 When a.certaln number of officers are duae for moving out
of a station to a new statlon or by local rotation 1o new
postings In the same station for the reason of having
completed thelr tenure, but cannot be so moveaed due to
inadequate number of vacancies avallable, the officer who

- ng5,,se,r.v.edmfojz,_10ngen-perlodsAwill be moved first.

5.10 - The statlon of the poétlhg will be taken as the actual place
. »where-an officer Is posted and not head quarters of
+:Commisslonerate/ Directorate to which the officer is

1,

', posted, "

6.0 CATEGORESATION GF POSTS INTO SENSITIVE AND NON.
SENSITIVE =~ '

B
[

6.1 All posts in CBEC have been classified into sensitive and
o ,,'nonv;sen‘sl:tly‘,e,w!,t.h_'th_g,approval of the Government:
Sy [Annoxure-vy., ="

6.2 ‘Ordinarily, the fenure, of.an.officer on a sensitive post shall
" be two to three years at one stretch,

R ZTIR AR LIS

7.0 POSTINGS I DIRECTORATES OF REVENUE INTELLIGENCE,
CENTRAL EXCISE INTELLIGENCE, VIGILANCE AND SYSTEMS (CBZC)

., 7+1 In the Directorates of Revenue Intelligence, Central Excise

; Intelligence, Vigllance and Systems, the respective Director
General will propose a panel of names for the consideration

. ofthe Boaﬁd/Placement Committee. Individual officers will

1+, be selected by the Board/Placement Committee, which will

~ also indicate thelr station of posting.

7.2 The maximum length of tenure in the Directorates of.
Revenue Inteiligence, Central Excise Intelligence and
Vigilance will be three years, subject to the condition that

http:,’/wx'vw.taxindiuonlinc.con'm/,l((32/:;ubszll.)(:f;<;,pth'!r:u.:l:)('?;ﬂDi:;p.__ld ST0&bilenames . /112605
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na officer shall spend more than six years in these
Directorates during his entire service career,

i 8.0 POSTING CN COM PASSIONATE GROUNDS

4 ' IET B .

8 1 In case an of(lcer seeks a posting to a particular sLann on
medical grounds, the Board/Placement Committee is

..~ empowered'to take a decision on his plea. However, if

Co . .. required, the’ Board/Placement Committee may refer the

': } [ case to a Medlcal Board.

{

: yd 8. 2 Jn.;.cgse«.o&,worklng“cou&es, If the spouse of an officer is

working outslde the Department, posting in the same
f o station may be allowed subject to the Instructions Issued by
i ' R thc Department of Personnel & Training on this issue.

. 8.3 In case ‘where the spouse is also an officer of the
Department,.both the officers should be posted to the same
station, If they are otherwise eligible, provided that, jointly,

- they do not occupy more than 50 per cent of the posts In

5 that station.

PR

9.0 fRANSFER ON ADMINISTRATIVE GROUNDS OR IN PUBLIC
INTE REST

- 9, 1 Notwlthstandlng anything contalned in this DOIICV, o
.o .. " .Government may, if necessary in public Interest, transfer or '
g - o po«t any Ofrlccr to any statlon or post; :

P v 9 2. An ofﬁcer against whom the CVC has recommended
) oo jlnltlatlon of vlgtlance proceedIngs, should not normaily be
. posted or remaln posted at the station where the cause of
the vigllance proceedings originated. He shall also not be
~'posted on.a'sensitive' charge. This restriction will remaln In
; ‘ operatlon tlll such time the vigilance matter is not closed

0

10.0 AVAILMENT OF EARNED OR oTUDY LEAVE AFTER ISSUANCE OF
TRANSFER ORDERS

PR U

An ofiicer under ordars of tran..rzr shall be granted Earned Leave or Study Leava only after he has
jolnec his new place of posting. The period spent on Earned Leave or Study teave will not count ]
towards computation of tanura [n that statlon or ‘cooling off period. Officars who procaed on Earnad
l.eave or study leave without completing the minimum tanure prascribad for tha clatlon/area will have
to rejoln the samu atation for complating tha pravcribod tenure. In athar casas the Borrd/Placamant
Comurilttaa will doclda thalr posting after they rejoin on complation of tha Carnad laave/Stucdy laave;

1

A A it s 25 e

Annexure-I
CLASS 'A' STATIONS

. Mumbal (Including Thane and Belopur)

. Dethl (including Faridabad, Gurgaon, NOIDA and Ghazlabad),

. Chatinal

. Ko'kata

. Bangalore

. Hyderabad )

. All posts in the Cmtom" Oversaas Intelllqence Network (COIN)

i .

? o PR o Annexure-II

= e it

NoOouTSwh e

CLASS 'B' STATIONS v

hup://www.m,\:indixionlinc.com/RQZ/uul)CuLDcsc.ph;iil?sume Disp_ld=70&filename=... - 6/11/2005
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i‘ 8. éO’lMlﬁ/\TORI’E
.9, |[DAMAN '
10. |DIBRUGARH SR
[ 11, |GUNTUR o
12, |GUWAHATI -
"13. [GWALIOR®"" - .
14, HALDIA |
15, |HAZARIBAGH
'16. | JAMMU & KASHMIR -
: 47, 1IAMSHEDPUR B 7
! .| 18. [s0DHPUR
i e {719, [MADURAI -

'20.; |[MYSORE -, . -

.0 |24 JPUNCHKULA
U220 [PoNDICHERRY  F

C 2 (romTAK .

24. |SALEM '

25, |SHILLONG

26, |SILIGURI

27. |TRIVANDRUM ' '
28, |TIRUNELVELI !
29, | TIRUPATI

'30. | TUTICORIN

31, |vapI

REMAINING CITIES(OTHER THAN CLASS 'A' AND CLASS
'B' STATIONS) | :

;

i

|

: _

i i . -

—~—

-ed

[ Annexure-1V

North Zone: Jurisdictional arcas of Chief commissioners of Customs & Central
Excise of Chandigarh, Delihi, Jaipur, Lucknow, Meerut (falling in the States of
1 J&K, HMimachal Pradesh, Punjab, Uttaranchal, U.P, Delhi, Haryana, Rajasthan &
f Unlon Territory of Chandlgarh)

_East Zone: Jurisdictional areas of Chief Commissioners of Customs & Central
Excise of Bhubaneshwar, Kolkata, Ranchi, Shillong, Patna (falling In the States
. - of Bihar, Orissa, Jharkha nd, West Bengal, Mcghalaya; Nagaland, Assam,
¥ - Slickim, Manlpur, Mizoram & Union Territory of Andaman & Nicobar).

Waeast Zone: Jurisdictional area of Chicf Commissioner of Chstoms & Central
Excise of Ahmedabad, Mumbal, Punc, Vadodara, Magpur & Bhopal (falling In
the States: Gujarat, Maharashtra, Goa, Madhya Pradesh, Chhattisgarh &
Union Territory of Daman & Diu)

Scuth Zone : Jurisdictional area of Chief Commissioner of Customs & Central
Excise of Bangalore, Chennai, Cochin, Coimbatore, Hyderabad, Mangalore,
Visakhapatnam (falling in the States of Andhra Pradesh, Karnataka, Tamil

ht’lp://www,l.‘\xindicmnlinc.cOm/RCZ/SubCuu)cs;c,phpit?sula(‘:ull)isp“_ld':')‘\)& filename=...  6/11/2005
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S.No. STATION
1. [AHMEDABAD
2 ALLHABAD 7 - e
3. |MANGALORE
4. lcocHin
5. |BHUBANESHWAR |
G.. |INDORE
7. |RAIPUR
8" |TRICHY
9. [MEERUT
10, - {VIZAG
11, JJAIPUR : .
12, '|CHANDIGARH (INCLUDING JALLANDHAR)

13,7 {PATNA' v

- 14, LUCKNOW

15.° |KANPUR

16, [RAIGARH .

17:! |PUNE"

18, %{VADODARA

M _19.:"-'55" GOA.' i
20, ¢ |SURATI: 1,

i21i [ IAMNAGAR . 4

=225 [KANDLA -

LUDHIANA

24, {NAGPUR

25, |NASIKY

26. |RANCHI

27.  [RAJKOT

CLASS 'C' STATIONS ANNEXURE-IV

S.No. STATION
AMRITSAR !
2. |AURANGABAD
3. |BELGAUM -
4. |BHAVNAGAR
5. |BHOPAL
6. !BOLPUR .
7. |caLicuT

Annexure-~III

name™...

Page 7 of 10
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'ﬁ?z‘c.!u, Kerala & Uolon Terrltory of Pondicherty & Lakshadweep)

1

Annexure-V

A}

-

Categorization of posts into sensitive and non-sensitive: The following posts
have been categorized as scnsitlive and non-sensitive:

A. Customs Commissionerate

S.Ho. | Group 'A' post Section/Branch Catogory
1. “|Commissloner ) Sensltive
.. £ |Commr.(Gen.) Sensitive
Commir.(Appeals) Nc_m-Scnsltlve
ACommr.(Adj.) - Non-Sensitive
Agdl/It, o "~ Preventive Sensitive
Commr./RC/IAQ
. ’ ) v Legal Non-Sens'tive R
. Rummaging & Intelligence Senslidve
Sl | Sensitlve
Alr Intelligence Sensitive
Alrport Sensitive
_ C - - Town Intelligence Sensitive
}:"'i ' ' All Appralsing Groups Sensltive ‘* ’
'i : to 2 Docks/Shed Sensitive
* | ‘ Statistics Non-Sensitive
) : Audit ~ Non-Sensitive
i o 7 Review Non-Sensltive .
i __ Tribunal Non-Sensitive ,
i ' o A MCD Non-Sensitive
: All, other charges which do | Non-Sensitlve
not involve regular
dealings with the public

B. Central Excise Commissionerate

' S.No. Group 'A' post Section/Branch Categeiy
; i. - (Commissioner B | 7 Sensitive
; Commr.(Appeals) Non-Sensitive
!: . : Commr.(Adj.) Non-Sensitive
- Addl./it. Commr./DC/AD Anti-Evasion Sensitive
' Legal & Adjudication Non-Sensitive
T P&V Sensitive
B Audit Mon-5ensitive
B [ Divisions Sensitive
Review Non-Sensitive

hitp://www. taxindiaonline.com/RC2/subCatDese.php3tsubCutDisp_Id=70& filename=... 6/11/2005
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/A |
,’,,% Technical/Audit Non-Sensitlve
/,; Chief COI‘I}IT)ISSIOI‘IEI‘;&S Non-Sensitive
b Unlit/Office
1 <
C. Directoratcs‘
S.No. | " "Group 'A’ post - ‘Saction/Branch Category
1, All posts In DGRI ‘ Sensitive
5.“ All posts In DG (V) —_Sensitlve
3 Ml posts In Central | Sensitlve
| Bureau of Narcotics
4. All posts in DGCEI o Sensitive
? All posts In CDR Office ~ Non-Sensitive
6. i« JAll otherDirectorates , Non-Sensitive
3 IR 3 ,. ..,.'l : 3] - )
s "' \‘
2
1
i
!
}

htip://www taxi ndiaonh:nc.corﬁ/]iC?./sutﬂatDcsc.phpB?subC‘.zi Wisp_ld=70&filenames=... ¢/ 1720065



PROFOI* MA-II R
1RANSI ER PROPORMA il

(a) Name of the Ofticer:
(b) SI. No. in the Civil List:
(¢) Designation: il
NN v
gd capmeraner ale

- (d) Comm’te/Dte/office in which
working and/or posted at the preseni:

(e) Date from which posted in the presen: ' o). O e 3.
Comm’te/Dte o
() Date of birth: | < 4€ | ,.
(¢) Name of the home Town & Stat: - ‘ C w ﬁ-.: Q)\\S\Bk\ E\gg Cpn)
:, . - 2 ) :

ZHistory of Posting since entry into the Group -

Sﬁoforma v
Post Held Chief’ Comis Date
Comm’te/Dte 'i| From To
Gen./Dte

Reat, Commi_sballone IShillong L\Lo\cszm;jb?" 01.91.0% [til] dete .

.‘you want posting to a paryéulgr station. u % el @
"bf‘{\ 3 ow\ 31 \nuve
QxQ 2.7 eyt

S\{\Qt\ . *\mem)\&
¥ ey honeto

AESv aly, ot *oe%m“t

L de & © A%

c\a Qg de—b ﬁmé Ny u\\w,)

pstmg toa partlculax station or 1etent1<m l
¢.same place, give complete details of such
employment, designation of spouse, ‘pay and
whether the job is transferable or not::

N D e\
Q2.05.035
e of the Officer
V)q‘lth Demgnahon

TU Bl s
[ 1
N ) g . /
l\\ ) «\ - / FSeirdeyy o .
m— O\ C/\Q D 4 é " A S, 4 (,(\fnl "‘EIGI\ 3}
©2.0Q L Q5. 1 A (_v‘f\!ldn Excise [
: it : i getis Divn ‘,
ontrolling Officer’s Comments: - . 'iﬂa LT A e R €41 o
The particulars given in Col. 1 & 2 abon. e ver ified and fo ﬁf%md ¢cor rect o -

i

Signature of the Officer
With Oftice Scal

SR e AR A S
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! 21st June, 2005
F. NO. 22013/7/2005-Ad- Il

OFFICE ORDER NO-94/2005

of Customs &

The following transters aind posiing 1 the grads of Cevuly Commissioner & Assistant Coinimissionars

Central Excise are hereby ordered with immediiate effect ana untii further orders:-

S.N. OFFICER'S NAME PRESENT POSTING POSTED TO E
_{SISHRIIMS.) |
1 [|Prabhanjan Kumar DGICCE MUMBA/! CX SHILLONG ) 1
‘ Mishra , i
2 _[T8 Jayachandar CHEMNAI CX CX RANCHI |
3 [B.V.V.T. Prasad MNaik IBANGALORE CX CX KOLKATA OTHER THaN !
LA STATION |
i . !
4 IShamboo Dayal MUMSAT CX ST ) CX PUNE ‘
5 Winavak D. Ganoule MUMBAI-I CUS CX NAGPUR ¢
g IS N Oiha DCICTE DELHI CX LUCKNOW 7
. 7 P Mohan Kumar MUMBA!-H (CUS. PREV.) CX PUNE i
ZOINE,
,;'f 8 V. Udaiyar ICHENNAI CX ICX COIMBATORE
9 Ninan P. Chandy MUMBAILICUIS CX BHOPAL
10 |R. Vittal Vivegananthan [CHENNAI CX CX COIMEATCORE
11_|P. Puiliah CHENNAI CX CX COIMBATORE
12_|K Durairaj CHENNAI CUS, CXCOIMBATORE
13 [T. H Rao CHENNALCUS CX COIMBATORE /SALEM) |
14 [Tapan Kumar Das KOLKATA CX CUS (P PATNA ;
15 [Haushiram SnhankaitaoividiSAl-i CX CA MAGPUR
16 U. N Cas KOLKATA CUS CX EHUBANESHWAR
17 C D Sheﬁy ‘f‘ﬁ! IN-IALL (__Y (X VADDDIARA
18 L. B. Yadav iDG. CELDELH CX LUCKNOW
19 A, K. Mandai -l! WMOLKATA CUS X SH!-..UNG :
20 |Paul Jeremias Bonedict MUMBAN CUS CX VADODARA r
Fernandes L i .
21 [C. P. Vijayadharan MUMBAIAT {CUS, PREV) CXVADODARA
ZONE
22 |Bikesh Ranjan Deb Roy [KOLKATA CX CXSHILLONG —
23 |Lal Singh Bist DELHI CUS, CX MEERUT )
24 R K Chakraborty AKCLKATA CX CX KOLKATA OTHER THAN
e CL A’
25 [GopiNath Dutta  JKOLKATA CX CUS., SHILLONG
26 J K Paul KCLKATA CX ] CX RANCHI
27 [Mohd Ali DTF DATA MGMT (S & |- CX JAIPUR |
OLL), DELH
23 K Kandaswainy CHEHNAL CUS CX COIMBATORE i
29 [K. V. Mohan Doss BANMGALORE CX CX CHENMNAI OTHER THAN |
; CL A’ STATION
20 _Bertsie Sundaram (Mr3 JICHENMAL CX CX COIMBATORE
31 [Mary Anthony Matieka! [CHENMNALICX CX CHENNAI OTHER THAM
(Mrs ) CL'A' STATION
32 [Rajwaran N Pathak MURMBALI CUS ZONE CX MUMBAI - 1
33 |Shahla Khan (Ms) NFLHECX “>< JAIPUI
34 [Bholanath Das Gupta  XOLKATACUS — CXSHILLONG -
35 M. M Roycnouum v P L JAT A T CX BHUEANESHWAR |
36_|Vinod Kumar BRI CUS [ XCHANDIGARM

M

LI




. e

. ' ——— i

¢ 27 IMesra Mukhopadnyay [MUNMDALICUS CX MUMBAI - Il OTHIR ;
: (Mrs ) FHAN CLASS A STATII
. !
%’é" Sheo Shankar Mahli  [KOLKATA CUS CT T T IeX RANGHE T !
30 |Aditya Kumar Goswami MUMBA- CX CX VADQDARA ',
3 Mihir Ranjan KOLKATA CUS , DGRI, KOLKATA X
41 K Venkat Ram Reddy |CHENNAICX . CX MYSORE ]
42 |M. J. Baburao MUMBAI-| CX ~ CX NAGPUR !
43 |Rekha Roy (Ms) MBALTCX ) CX NAGPUR -
44 IAnjan Kumar Pandit KOLKATA CX CX RANCH )
45 |K. M. Nagarajan DGRI CHEMMAL CX., CHENINAI 1 Pondicherry) ‘!
46 |C S Rajput ‘DG CEDELH CX LUCKNOW
47 Nirupam Kar D VG, KCLAATA X Kﬂl KATA OTHER TH&® 1
CL'A' STATION
’/
28 Vinod Kumar NMenia DARIEGELHI CX  CHANDIGARH
49 ID. P. Manjunatha CHFNH/\! CX NACEN | HAZARIBAGH a
50 |Parvathi Kailasam Mrs |CHEMMNAICUS, X NAuPUR 1
51 AR Sathe (Ms) NACEN MUMBAI CX_JAIPUR ‘.
52 1A S Uppal . INACEN MUIMBA] CX, RANCHI |
53 K. Eridharan . ©ICOCHIN CUSTOM HOUSE, CX COCHIN '
54 |Jeetesh Nagori PUNE CX. & CUS PUNE - CX AHMEDABAD (C’
. 1LPUNE STATION)
!
55 E R Barretc EWU!\IL CX. .Q Pl IS COA ,b‘ f‘Y \/ADOI’\'ADA
66 [Tej Kumar Sarmant DGR, Ldu}( NOW CX LUCKNGQW
57 K. Sivakumar VADODARA - 11 CX cus AHMEDABAD (L,
i STATION)
53 B. A. Khan PUNE CUS.,PUNE CX NAGPUR 'C' STATION
59 |Ashutosh Srivastay JAIPUR -1 CX DGCE!, LUDHIAN _
60_|Vian Singh_ EHOPALCXINDORE _____ [CKNAGPUR "~ |
61 [Harbir PATMNA CUS_PREV. CX SHILLONG
62 |S. L. Ghule TPUNE CUS PUNF CX VADODARA 'C! STATION
63 |Mohd. Yousaf P.K MANGALORE CUS. CX MYSORE
4 [Harpal Singh Rawat _ MAIPUR-1CX CUS (P DELHI
B85 _IAjit B_ Awasthi IMDORE CX___ , CX_SHILLONG
66 |P. G. Naik SURAT - IH CX » DGICCE. DELHI
67 [T. S Ayyaswami Pillai DG, CEILCOIMBAIORE CX COCHIN o
68 IMohan Chandra DIBRUGARH CX ICX KOLKATA
Hazarika -
69 Sita Ram Shaima C.C.IF NEEMUCH CX B-{OPAL 'B' STATICN
70 _{vianoj Kumar Rajak KANPUR CX AGRA CX JAIPUR _ ‘
71 |Basistha Prasad ALLAHABAD CX V£ RANASI NACEN FARIDABAD
72 [Prem Pal Singh ALLAHABAD CX FA'ZARAD DGRICCE  DELHI
73 [Kulwaran Singh DELOAUM CX . CX CHENNAI
74 |A. Ashokan pMADE AL CX X CHERMNAI ]
75 . R Naik . \(\AANdAl _ORE CX CHERNNAI
s WARVWAR - B
76 Makhan Lal Meenz ‘ AR CHIT TOr G AR MACITN FARIDARAD B
77 {Deepankar Alon i L‘”"‘LJT i lJ"r“lJf:"JlJN DGR DeLhl |
78 [Lalsawma Vanchhawng ISHILLONG (PR::V ) CX KOLKATA
CUS AIZAWL . N ~
79 [Raju Shakthivel VISHAKAPAT NAM - CUS, CHENNA]
l‘,y\/“JADA
30 M. S.A. Juiius VY SORE CX , MACEN BANGALROE
81 M. Jayeraman ______ [TUTICORINCUS (PREV) __ _ _ [CXCHENNAL
82 |Harendra Sukiabaidva SHILLONG CX& CUS CUS KOUKATA
SILCHAR
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CUS BANGALORL,

&4 P Tiatemsu Fongener  [SHILLONG CUS CX KCLKATA
p (PREV ) DIMAPUR
€55 _[Devenara V Nagvenxa( [BHAVNAGAR CX X BHOPAL 'B' STATION |
CesTISub Kumar GHILLONE EXTECTET ISl WOLKATA
Chat\labw’ty ) - :
&7 \imal Marayan Shakwar [ B HOGWALIOR CX VADOLARA ‘
82 {Sujan Kumar Das OIBRLUGARH CATEZTUR CUS KCOLKATA ‘
83 |Sucheta Sreejesh Four [SHILLCNG (PREV ) vl CX, KOUKATA :
o dMsy . [CUS.ACARTALA N 3
50 |vianesh Kumar DG (,:—I JAMSHEDFUR CUS KIOLKATA o
91 [yamunadevi. B. (Ms; TU TICORIN CUS. (PREV ) CX CHENMAI
9 K. K. Kaushik OB N GWALIOR TG JAIPUR I
93 K. M. Patwari BHOPAL CX. UJJAIN DCICCE, MUMEA! - i
94 |Vishnu Shanker Gaur  WIEERUT = i, BAREILLY CX JAIPUR i
95 ISatya Narayan Lal Das [_UCKNOW CX SITAPUR _ICX MEERUT o
96 |Ashok Bharma AURANGARAD CX CX VADGDARA
[Rayannawar
97 [Ram Sagar Ran PATNA CX GAYA CX KOLKATA
98 |S. Padmanabhan INAGPUR CX ,CHADRAPUR CX PUNE B
99 |Kusuma Ugavara BHUBANESHWAR -1, CX KOLKATA
Prasad |BAL AHOP? 7
100 V. R. Gyaneshwar BELCAUM CX CULEARGA CUS. BANGALORE
101 K. Devender. Rao BHAVNAGAR CX, CX VADODARA
__[SURENDRANAGAR.
102 IDasari Paul VISHAKAPATNAM -1t CX, CX HYDERABAD
RAJAMLUINDRY
103 M. M. Vasava JCOr r'Ur\\JA;PUt\\ CuUSs. CX DELHI
o PreviJMSALMER L
104 [T. N. Waghela JODHPUR(JNPUR) Cus. CX DELHI
] , (Prev), BARMER ,
105 [Suchir Kumar Mehta JODHPUR(JAIPUR) CUS. CX, LUCKNOW
(Prev).CRIGA NCANATAR ‘
106 |Amar Singh JOLHPUR(JAIRUR) CUS. CX, JAIPUR
(Prev).JODHPUR
107 [Yellampalli Krishna GIUMTLR CX MELLORE ICX, HYDERARAD
Kumari (Mrs)

108 . N. Das

P g Y T
W DOKE CA MIALAHEUR

CX. VADODARA

109 R. Bhoopalan | TIRUPATI CX CX.CHENNAI o
110 [Muljibhai Shankerbha:id DAMANVAL SAD) CX, CX AHMEDARBAD |
Parmar JAMAN
111 [Chandrakant Nagmbhiai AHMEDABAD - Hi 'ADODARA
Patel o EXNADIAD RS B I
112 |Hawa Singh Gaijraj RAIPUR CX, BHILAI CX,VADODARA ’

113 [Baru Ram

TALLARARAD CX,
GORAKHPUR

CX, CHANDIGARH

114 P. R."v‘ijayan

CALICUT CX

CUS. BANGALORE

14 *
D DU

115 [Basaprabhu Tippanna
Vibhute

GUNTUR CX.ELURU

CX MYSORE

116 |Anwar Hussain

ISHILLONG CX

“ICUS KOLKATA

117 {Sohan Singh

MEERUT CX

CX CHANDIGARH

118 |Narinder Singh Waiia

UODHPUR(JAIPUR) CUS.
(Prev) JODHPUR

CX CHANDIGARH

119 |Uday Bhaskar Rakhe

JAMSHEDPUR CX

CUS KOLKATA

120 [Sanjay Kumar Sinha |

MNACE!N HAZARIBAGH

CUS DELHI

121 [P. M. Mohiyuddin

WEST BENGAL CUS.

CAX RANCHI

122 |[Sabyasachi Paut

123 V. Sree Nivasan

JAMSHEDPUR_CX
COIMBATORE CX

DGCEI SHILLONG

“IEUS CHENNAI

124 [Medhac Bhonduji-
r(uvvcy

ALURANGABAD CX

CX VADODARA,

|
¥
1
t

G,
4@
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125 Pema T Sheiing Laima

ISILIGURICX

15 (P, PATNA

CUS. SHILLONG

126 [Piyushkumar BHAVMNAGAR CX Dle MUMBAI

Goidhandas Shah .
127 1. H Khan ___PUNE CUS_RATNAGIRI CX VADODARA e
128 M. B. Deshmukh UAMMAGAR CUS. " ICX VADODARA

(PREV.),BHAVNAGAR
129 €. &. Sathiakumar TIRUDATI CCX.CUDCAPAH CUS CHENNAI h
130 [G. C. Murmu BOLPUR CX . CUS KOLKATA
131 |A. Felix Micheal Amalraj RAIKOT CX,BHUJ ) CX VADODARA, .
122 Anil Kurnar Sainay RANCHI CX, HAZARIBAGH CX KOLKATA
133 Virat Dutt Choudhary  IC.C.F. GWALIOR CX NAGPUR
134 lﬁukalapu Venkateswar [HALDIA CX CUS KOLKATA
a0

135 |Bochu Timothy PANCHKULA CX CUS DELHI
136 M. I. Mary (ivirs ) CALICUT CKX - CX BANGALROE
137 |Satish Rajaram Vichare [BHAVNAGAR_CX ___INACEN, MUMBAI
"1_:?3§SJ~Niranjan Bhattachariee ISHILLONG (PREV) ~ CX, KOLKATA

139 [Kuldip Singli ROMHTAK CX CX, MEERUT
140 |D. P.C.-Ramesh Joshi  [HYDERABAD - CX VIZAG
i NIZAMABAD ,
141 |Hadi Bandhu Sahu - RHIRANESHWAR - (CX KOLKATA
| CUTTACK ,
142 Bhabatosi Goswaitn BOLPUR NACEN, KOLKAT A, i
: CX BERHAMPORE f
143 |Pran Gopal Pal BOLPUR CX.BURDVAN CA KOLKATA l
144 [Dinesh Basak ROLPUR X CUIS KOLKATA 3
Choudhary ‘
T45_JAshok Kumar Walick _ RALDIA CA_____  — CUS(P),PATNA
146 (Tulasi Das HALDIA CX CX. RANCHI ]
147 Patit Paban iviondai 20LPUR CX CUS KOLKATA
148 [Thecdore Barla QHUBANESHWAR - ICUS KOLKATA |
_H RG' JRK t:‘L.r« !
149 {Mahender Singh HOHTAK CXSONEPAT HNACEN, FARIDABAD
150 V. K. Kaul JALAMDHAR CX, CX. MEERUT
AMRITEAR
151 |Rama Kanta Das DIBRUCARS CX . DIGECI CUS KOLKATA

152 lAvinash iVelita

BHOPAL CX

CX VADODARA

153 |Anoop Kumar

Sabharwal

“JJODHPUR(JAIPUR) CUS.

(Prev) UDAIPUR

ICX, CHANDIGARH

CLS SHILLONG

154 IC. P. Sasikumar IMYSORE CX ICX, COCHIN o
165 |Prahakad Singh Bislit  AMRITSAR CUS CX, DeLHI
(Prev ) AMRITSAR , |

156 |K. Balasundaram 4 ISALEM CX, COONOOR ICUS CHENNAI
157 |Vijay Raghunath = BRHOPAL CX CX VADODARA

\WNaghmare
153 |Hansra) Sharwan JAMNAGAR CUS. CA, PU NE

Mahajan (PREV.),BHUJ _—
159 |R. Lalngurauva SHILLONG (PREV) CX. KOLKATA

V. Rajappa .~

CATHAMOVAVUR

160 |Dasarath Buruda EHUSANESHWAR - CX. KCLKATA
L SAMBALPUR
161 _|K_V. Jose COIMEATORE CX___ N x COCHIN ____ .
162 |P. N. Balachandran VAP CX CX AHMEDABAD )
163 [Jagdish Prasad Meena |AHMEDAEAD CX. VADODARA |
W MEHSANA !
164 5. Sivasubramaniam PONDICHERRY CX CUS CHENNAI
165 |P. V. Rajapandi PONDICHERRY CX CUS CHENNA
166 i), Chandrasekaran MY SORZ CX (CIAS ("‘HENNAI
167 TIRUCHIRAPALL OGR!, TRICHY (TUTICGRIN




< .

NAGAR

%68 Ravindra Nath Yadav_ [C. B N, GWALIOR CX NAGPUR

M6 JT. JanardanaRao ___ IMYSORE CX._ CUSCHENNAL
180 Hemen Gogoi SILIGURI CX CX KOLKATA

171 IE. Annadurai MYSORE CX CUS (P), CHENNA
172 C. Ravichandian MYSORE CX CUS CHENNAI

173 |vijay Bahadur Singh PUNCHKULA CX, YAMUN/\ CUS (P), DELHI

174 Harinder Singh

CUS (P). DELHI

175 |Ashish Bijoy Dutta

DIIN(' HKLLA (’X Af\ﬂ'jAl_A
LIGURI CX MALDA!

CX SHILLONG

176 [G. Mathizhgan

iAlv SHeOPUR CX

CX, KOLKATA

177 |Padmanabhan

Ravikumar Nair

JAMSHEDPUR CX

CX MUMBAI - i

P

WV SEC umDERAéAD

178 Debojit Bose BOLPUR CX.DURGAPUR CUS, KOLKATA

179 Jag Ram Meena C. B. N.,.GWALIOR CX, JAIPUR
ot [lLucknow) R TS

180 [G. Divakaran Nair HYDERABAD - CX, COCHIN

yChandi Das Baiddya

C},JlLLf\f\lf" f"x 2.

[V

CUS.SHILLONG

CX, KOLKATA

182 |A. Kalyana Sundaram

HRUCHIRARPALLI
CX KARAIKAL

CUS. CHENNAI

CX POLLACHI

183 IS, Jayakumar ITUTICORIN CLIS, CX, COIMBATORE
(PREV) TUTICORIN

184 [S. B. Shinde DAMAN(NVALSAD) CX ICX NAGPUR

1895 |Ashok Bhavan Das Lala AURANGABAD CX CX VADODARA

186 [B S Bhandari MEERUT - i, MORADABAD NACEN DELHI

187 {Uthas Harishchandra AURANGABAD CX NACEN MUMBAI
Parab

188 [Ranjan Kumar Goswami [DIRBRUGARIH CX CUS KOLKATA

189 |A. Kandaswamy TIRUPATI CX CUS (P) CHENNAI

180 |P. Murugesan COIMBATORE ICX CHENNAI

191 r‘\rjun Kishore Panda

EHUSANESHWAR -
H, SAMBALPUR

DCCEl, JAMSHEDPUR

192 |G. Machunlung Kame:i

* [SHILLONG (FPREV.)

CUS. . SHILLONG

CX KOLKATA

193 Abdur Rauf Naik BOLPUR CX ASANSQOL ICLIS KOLKATA
194 Rajveer Singh Rawat  [VAPI CX , CXNAGPUR
195 |P. C. Sakaria EELGAUNM CXHUBLI CX COCHIN
196 [Chandrakant Shivnam |PUNE - 1il, SOLAPUR CX VADODARA

Patil .
197 V. S. Sundera Rajan TIRUMELVEL] CX CX CHENNA]J
198 Wagdishchandra BHOFAL CX SAGAR CX VADODARA

LThakordas Dabhi -
189 IR. Bhaskaran CHENNAI - Il HOSUR CX VIZAG
200 |Bhagwan Singh JAIPUR CX CUIS DELHI

Chauhan
201 1S. Raja VAR CX CA GHOPAL ]
202 |P. E. Meerza Waheed DGRI CALICUT o CX VIZAG
203 |K. R. Raman I(‘UNTUR CX.VIJAYAWADA CX COIMBATORE _
204 Ashok Kumar Kothari  ILUCKNOW CX JAIPUR

iCUS. GORAKHPUR .

205 [T. G. Ailure .. _BELGAUMCX T EXVIZAG
206 Uitendra Pratap Singh  |DG. CEI, VAPI CUS MUMBAI - |
207 Rajni Kanta Mahapatra IHALDIA CX CX BHUBANESHWAR
208 O. P. Mehar INDCRE CXRATLAM CX VACODARA

209 lindrajit Guha .

DG, CEi,SHILLONG

ICUS KOLKATA

210 |Apalak Das

SHILLONG CX & CUS.
SHILLOKNG

ICUS KOLKATA

R, Vishru Das

WCOCHIM T

TTIEN COIMBATORE BT

AL



ICX THIRUVANANTT ~IAM KOLLAMISTATION
v 1212 KV.V.S. Prasad CHERNIvAI CUS S RI, CHENNAI
~ab.| 213 [Prabhjit Singh Gulati CHANDIGARM CX , DGR, DELHI
214 1C:.L. Dogra CHAHDIGARH CX DGRI, JAMMU & KASH?V‘H‘RM—’!
215 |B.S. Meena PATNA CUS. (P) DGRI. JAIPUR !
216 |Prashant Kumar AHMEDABADCX - , DGRI, AHMEDABAD |
217 IDR.T. Tiiu VIZAG CX i DGRI, MUMBA| h
218 U.8. Sharshalwal DS (VALUATICN) MUMBAL . DGRI, MUMBAI
219 [Basudev Batayal DG KOLKATA KOLKATA CX
220 ISumit K. Das DGR GAIPUR DELHI CX
221 Pankar Diwedi EDGCE!. GOA DCCE! KANPUR
222 1L.M.D'Silva OGCET BELGAUM DGCLEL, GOA )
223 |L. Vasu MIZAG X ) DGCE!, CHENNAI i
224 [Bisvaiit Sarkar ~ KOLKATA CX , DGCEL KOLKATA 1
225 1C:D. Johnson Rajkurmar IKOLXAT A CX. “ DGCE! MADURA| o
22€-D. Ramaswainy BUULANESHWARC X _ GCLl ROURKELS
227 Yohn Bosco U'Souza___ [EANGALORE CX OGCEl, BELGAUM
1228 B.P. Sinha DGCEl. KCLKATA SHILLONG CX
229 |A.P. Davis DGCEN CHENNAI CHENNAI CUS. (P)
220 [Deepti Jayz'3 . COCHINCX CXRANGH
231 Harish Kumar TTH O RRED , CUSDELR |
222 Bijoy Kumar Tirii "(OLKA TA CUS NACEN KOLKATA i
.23@ Avinash Pushkarna T O CREC CLIS DELHI B
224 DR, Ashok Aswa! HACEN HAZARIBACH :OPM DELH! |
235 JAkiniesn Pandey  WEERUTCA CAALLAHABAD ]
+ 236 |R. K. Bansal , MIUMBAIL - | CUS o CX MUMBAI - | o
237 [Bachan Singh 7 MUMBATL -1 CUS , ' CX MUMBAI . |
228 WJhamman Singh COMNMUMERL LT CUS CX MUMBA] .| !
239 [S.B. Akashi PAUNEAL -1 CUS CA MUMBAI - i ) ;
240 |Ashish Srivastava MUMBAI - | CUS CX MUMBAI -I i
241 IK.S. Sandhu MUMBAL -1l CUS CX MUMBAI - ‘f
242 IR C. Sandodkar '..’!L'!‘.".E.A.! WCug CX MUMBAL . !! :
243 IC.3 Mishia . MLNIRAL - T CUS CA MUMBAI - I :
244 |A Chandershekhar MUMEAL - 11 CUS ICX MUMBAL - 11 i
Reddy I
245 IHardeep Singh MUME AL 1L CIS, RAIZAD DELHI CX CLASS 'C ‘
STATION :
| |
246 RamPratap DG (Vig), DELHI e e 2 IS DELHL Y !
247 |S.C. Pushkarna CESTAT, DELHI CX DELHI :
248 [Partap Singh DELHI CX , AT DELH !
249 |Ashirna Bansal - IDELAI CX C:olhT, DELHI |
250 [B.R_Parulkar I0G (Valo VOWEAL CXNUMBAL-T 1
251 [K.K. Katheria DG (Valu.) MUMBAI CX MUMBAI - |l
252 Virendra Kumar - 1l MUMBA| - 11 CX __2G (VaLU) MUMBA!
253 K. S. Mishra MUMBAI - 11 CX DG (VALU) MUMBA
254 K. Urukundappa DGICCE. CHEMNMA| CX CHENNAI |
255 C. Mani CESTAT CHENNAI CUS CHENNAI .’
256 |A Murlidharan CHENNAL CUIS , __ [DGICCE, CHENNA] i
257 P. Raja Kurmnar, - KOLKATA CUS DG (VIG.) CHENNAI 3
258 [B. Mohan DG, SAFEGUARDS, DELH! lf“f‘ (V1G.), DELH! !
259 R. K. Praghar DELHICX ST DG, ’\7'C EL
260 _P. K. Chattopadhyay DGICCE, KCLKATA DG, (VIG), KCLKATA )
261 |S. K. Bose -’ KOLKATA LUb , DG, (Vlb) KOLKATA '
262 Fateh Singh PG _(VIG.), DELHI CX DELHI
263 K. P.H. Paul_Mohd, —DGRITRICHY X COIMBATORE.




R~ i . - - .

. \
/ 264 M. Manivanan  IMNACEN CHEMN Al CUS CHENNA! ! , f% f
“ o "[265 N. Venkata Raman NACEN BANG ALOME CUS BANGALORE | n,% |
26% Y. C. 8 Swamy__ INACEN BANGALOR: e JGUS BANGALORE 0 - |
: (280 Reyaz Ahmed T KOLKATA CX (ST CX CHANDIGARH s I
| 2684).C. Buda DCiCCE, KOLKATA OLUBANESHWAR CX : .
209 (Satyendra Mathuria IOM HEJOIMING THE DELHI CX l '
- DEPARTMENT AFTER |
. , RESIGNING FROMIP.3. !
270 ISudhakar Mishra PATNA CUS (P}, SANMAUL i CX LUCKNOW .
271 [Era Elango CHENMNAI CLSTOMS , X COCHINNGN :
- ' SENSITIVE) | .
272 [Mohd. Nazrul Islam KOLKATA (SILIGURD CX CX RANCHI (NON ;
SENSITIVE] '
273 Jarun Chepra MUMES! CLISTOMS L ICX AHMEDARAD (MO ! g
: SENSITIVE) ; !
274 |D. Samuei Surendran CCIMBATORE CX (NON |
SENSITIVE) i
275 |A S Me€naiochani CUS CHENNAL ; ;
276 [T. R. Gajalashr CX CHENNA! ; Ny
AL :

2. All the officers mentioned above should be reileved mimediately and a cormpliance report to this.eifecl shouiu e sent
by the Cnief Commissioner concerned to the undersigned by 27.06.2005. This should be followed by a report containing
status regarding assumption of charge by the transferrec officers against their new post which should reach the
undersigned by 11.07 2005

3. With this order, all representations for pesting and transfers.in the grade of Deputy Commissioner & Assistant
Commissioner of Customs & Central Excise received to date stand disposed off s

R. K. Kaiia
Deputy Secretary to the Government ot Incia
1
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, The Chairman, ‘ x - ' \\_'
y Central Board of Fxcige and Customs. '
/.-" North Block, S
i - New Delhi-110002. ./

S _
(Througl Proper Clinnnet)
t . "

Respected Sir. - PR . !

Subject . Representation for Stay of Transfer

Most respectiully [ beg o submit the following for vour kind
consideration and favourable action. ' ' '

That Sir. 1 am under order of transfer to Kolkata Central Excise vide
oftice order No. 94,2005 dated 21.6.03 issued under T No. 22013/7:2005 Ad-1]
by the Dyv. Secretaryv. Govt of India.

That Sir. 1 am at present working as Assistant Commissioner. Central
Excise. Nagaon Division under S_hillong Central Lxcise Commussionerate.
That Sir, I am duc 101 Supuannualum in Nov cmbel 2006 and there 1s only
~a small period of 1 vr 3 months left of service which 1 require for settlement of
my family at Guwahati . Assam. Therelore | require being present in Guwahati
or nearby so as to enable me to perform the requisite work .

I. therefore. request 'vour kind self to retain me at myv present place ol
posting al Nagaon Central Excise Division under Shillong Central Lxcise
Commissionerate which s nc:ncx o my home town Guwahati or T may be posted
at Guwahati tmv home ! mn yunder Shillong Central Excise ¢ ammissionerate so

that I mav be able to pulmm e mqm»m work for mv settlement of mv retired

life. . .
N

For this act of kindness. T shall Forever remain grateful to vou.

L

Thankimg vou.

& | . | | . R ‘ - s 3. \
6\ | S (C.D.BAIDYA 23] G

’ » ASSISTANT COMMISSIONER TR
CENTRAL EXCISE. NAGAON.

SHILLONG COMMISSIONERATE

’ Iy
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b it

To. . -
The Chiet Commissioner, ’
Customs & Central Excise,

Shillong Zone.

Sir, L
- Subject:- Repﬁésén'tation for Stay of Transfer
Most respectfullv | beg to state that I am under order of transter to g%
Kolkata Central Excise vide office order No. 94.2003 dated 21.6.03 issued under "
F.No. 22013:7:2005 Ad-11 by the Dy. bemcmr\ Govt of India.
As [ am due for Supelanmwmn mn \m\cmber 2006 and there 1s onlv a
small period of | vr 5> months lptt nl service. T have submitted a representation
tor stay of my transter. ' :
Theretore, 1 request your: hmd honour not to relieve me ull the disposal of .

my. representation for retention.

For this act of kindness, | :sha‘ll Jorey er ramain gratelul to vou

Thanking vou.
Yours faithfully,

- (CDBAIDYA)~
ASSISTANT COMMISSIONER %/ 5
CENTRAL EXCISE. NAGAON. [~ -

. >

g
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To.
The Commissioner.
Central Excise.

- Shillong.

- Sir, . , ,
| Subject:- Renresentation for Stav of Transfer

Most respecttully. 'I"'be‘o to state that I am under order of transter to

- Kolkata Centlal Excise vlae omce order No. 94,2003 dated 21.6.03 issued undPr

, F No. 22013,7°2005 Ad- H uy tlm D ‘%cmtar' Govt of India.
As I am dm for bupc annualion m Nov embcx 2000 and there 1s onlv a
small period of | vr 5 madths left of scrvice. T have submitted a representation

for stay of mv tlansiel, o

Theretore, | quusl vour kind honour not to relicve me tll the disposal of
my representation for Mmtmn

For this act of k.jndncs?s.'l shall forever remain gratetul to vou.
Tharking vou.

Yours Laithfully.

( CIDBAIDYA)
ASSISTANT COMMISSIONER
CCENTRAL EXCISE. NAGAON

e\~
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CENTRAL AD—MINIST&RATIVE TRIBUNAL
- GUWAHATI BENCH

. JJ7Y/\/[' /K(_//I’é >
Orlgmal Apphcabon No. 127/2005

’ Th Hon'ble Sri K.V. Prahladan Admlmstratlve Member

o —

Smt Klronmoyee Das .
Working as Superintendent,
Central Exc1se Amguri Range

N .. Applicant
By Advocates Mr. J.L. Sark,evr,v Mr. A. Chakrabarty

Versu-s - b

'I'he Union of Indxa represen ted by the
“Secretary, Ministry of Finance,

Department of Customs and Central EXCISe,

»]
£ 5SS e
v Lo
. B .-
1

New Delhi.
S l
W - A
";.?; The Chzef Commissioner, - ‘
- i ~ Customs and Central Exc:se

'North Eastern Reglon, UE by T
R ek ‘}Shlllong S

i nAa K
: I
LR PR

N N ) S . -_3:.‘-‘.,'. aReSpondEnS
: By M. AiK.“C.haudhuri, Ald.d.]'\_“big.s ~C ) : . -

’ ! -
me NSRBIty o L oLt s ag
e e NREIT L L
iy i EEEE o i

SI‘ \RAIAN I (V C. )

The matLr relates to transfer and postmgs of Ofﬁcers in the
Grede of Supermtendent Group ‘B’ of Central E‘(Clse and Customs
Departmerrt on rotation basis |
2. "ﬂ1e apphcant is workmg as Supermtendent Central Excise,

Angurl Rsnge since March 2003 Her husband is also workmo in the




. - - C% '2

same department and Is posted ot Jorhat 'Ihe husband of th

‘ -

N )
J 1 .- . | ) ..
>4 applicant while workmg Bs Supermtendent at Sonari met wit1 8 road ‘

ccndent and had undexgone surgery. Thereafter on the reguest of

~her husband she was posted etjorhat with effect from June 2003.1tis

stated that the husband of the apphcant is notyet completely cured

2yl l—\.. ;A_.

and he stxll needs care and attentxon of the famlly members The

chlldren of the apphcant is studying in educational institutions at

~ Jorhat and are in mld session.

3. The applh:_ant ls presently aggrleved by her trensfer from

‘Amgurx Range ~m Assam to Dimapur Customs Dmsxon in Naaaland as

per orders dated de and 6% June, 2005. ‘ :

4. It'is stated that the tIansfer orders medeﬁiﬁn’”“]ﬂuneZOOS_ is

against all the eccepted norms for transfer contamed in r.nnexure -
f

A and B of the apphcatlon and are made only ‘to 0bhc° certam

/r D Supermbendents out of turn and against the norms as COle be seen
from Annexure D order ltself Accordmg to the apphcant apart from

the violation of the transfer norms even the well accepted policy of

accommodatxng husband and wife in the same statlon is vaoiated
o

even though there was no public interest or exngenmes of service
other than to oblige certain employees It is also stnted that though

.. 8 representatxon is" ﬁied there is no response , ,

o~ ---.L_ .
- P :

———l [SSC I R

—."‘,. . ’

')N~
A 7‘ B
' .

) - 5. We hav’e heard ‘Sri J.L. Sarkar, learned counsel for the
apphcant und Sr1 AX. Chaudhun \earned Addl C.GS.C. for the
respondents We are of the - view that - since: t}e representation
submitted by the apphcant is pending before the seconc respondent
this apphcatxon can be dlsposed of at the admission sége itself.

P/

-
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6. Norms for transfer of Group ‘B’ Officers in North East are

contamed in Annexure - A Further so far as the Central - Excise and

o Customs department lS concerned the norms-are stated in Annexure ~

_...,\..:.;-.v.’_c v

B. As per Annexure B a Supermtendent Is entltled to contlnue ln the 1

same station for 4 to 6 years"contmuously. T_he appllcant, does not

appear to have contmuous ser\nce m the same statlon for 4 to 6

~ i g Eer ot

: ™ RN Q‘ o ; A
i gty \~\ 9 Ty

years but only 2 years and odd That apart the husband and wife

./

| .___bemg government employ es worlﬂng m the same department are

‘: l)l':._:- -~

entitled to be accommodated in the same statlon unless any publlc
interest or exgency of servlce warrant otherwrse (See Bank of India

Vjangt Slngh Mehta AIR 1992 SC 519) If the transfer is made in

pubhc interest and for admmlstratlve .Feasons the Courts would not

L

........_‘

mterfere since there will be complete chaos in the admmlstratlon

which would not be conducrve to pUbllC mterest The proper course

] thorlty and lt is for that euthorlty to pass approprlate orders ;

e

In the mstant case the transfer ordersl shows that these
transfers are not made m pUbllC lnterest ‘or in the exngencxes of
Admmlstratlon Annexure ’D order shows that t-h\e\-sald order was the
result of representatlons nade by certaln Superlntendents It is not
clear whether any {representatlons were_ mvnted from the

Superlntendents for &ehs'fer so 'as't saylthat no  further

representatlons will be ent ertamed unless the officers join their new

places of postings.

8. We, prima facie, fed! that the lmpugned orders were passed

without cousidering the g.:;:ld"e'_'lines rather, throwing the guidelines to

é ll,l/'/
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wind. We"db not wish :vto*-’s‘tate more since the appvlication’ is being

ar

disposed of at the admlssnon stage ltself

9 Since the applicant has ﬂled a reprasentatlon before the 2"d

respondent the sald authority w1H consxder the same and pass

s keeplng in mmd the gmdehnes, the, observatxon'

approprxate order

bove and in accordance with law thhm a perlod of one

made herema

rnonth from the date of recelpt ofs thlS order Since the apphcant

- «

wants bo supplement the representatlon she is dlrected to ﬁle

L.‘

: addlhonal representamon w1L ":copy of the guxdelmes - Annexure A&
. \-‘ v~ e bele, e

¥
O iee 'I“'“;J'J

R s
B bt the 2““ respondent wilitin one week fron today ThlS order will %

also be sent alongmth for cornphance 1f the apphcant is not reheved

i1l this day she will be retained in the present post tlll the dlsposal of

e application-as,directed herein above.
. L . o PRI . g,

o ‘ ! TG e
"The OAis disposed of as above at the admission stage itself. =~ .
S \ sd/ VICE CHAIRMAN

“'s¢/ mEmeeR ()
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| 7 %ENTRAL_ADMINISTRATNE TR

7 SRV Ongmel Appllcetlons No. 129/2003 130/2005 131/2005 and -
it e e 36/2 005.
i Dabé of Order! Thls the 14"‘ Day of_]une, 2005 T '1

g THE HoN'BLE MRJUSTICE G. SIVARAJAN VICE CHAIRMAN

. Kr.
-. 3, 8hrl RK. Kalita (OA1~31[2005) o e
4 Shrl Madhu Sudan Tyagl (O_A_136f2005). . B

All Lhe ap lleants are worlﬂng as Supermtendent
- under different ranges of Central Excise, Guwahal:l

Advocabe ShrlJ 1Sarkar for all the Applicants. ”

7>w S~ Versus~ S

: ’: 1 Unlon of lndla, represented by A
the Secretary,MJ nistry of Finence, -
Deparl:menl: of Customs & Cenl:ral Excise,

New Delhl

Z.The Chlef Commlssloner, o -
. Customs & Central Exclse, o o

) North Easbern Reglon,
. gy yu.Shillong. - :

: *-‘”ByMrM( Chaudhurl Addl GSCInO 0.ANo. 129/05 & 130/05
_MrMUAhmed pddl. C sCin OANo 131/05& 13 6/05 s B

Respondents

O R D E R (ORAL) )
- ';»-"SIVARA]AN] (V.0 -

I ]

In ell these cases the eppllcants challenged the propnety of Lhe

a; .._.-

- transfer - orders dated 36’2005 and 662005 1ssued by the

Commissioner of - Centrel Excise and Customs Apart from thelr
ot pady BEAnuny
..-._n“ “(,j.

lndmdual drcumstences eccordmg to them \:hese orders ere passed

m pat,enl: vrolebon of the accepbed norms regardmg transfer of Group

!

| B employees contamed m Annexures A anrl B lt ls the contentlon of

“the sppllcants ! tlmt tllCSt, orders have been lSsued w1th rhe sole

»purposc of obllglng certain SLlperllxtendenlS‘ by sollcrbnq

e/



. B ‘\ . , ,

- represenuatlons from thc,m It'is nlso stated that persons like the

' epphcants are not euorded an opportunity to make representations
before the Commlssncner in regerd to their pecuhar circumstances. It N&

ls stabed thel: the appllcent in: O.A.No. 130/2005 is undergolng
P '. “rl'-\(‘

l:reetment for serlous ellments and in OA131/2005 the mother of the

epphcant Is undergomg treatment for cancer and that there !s only

. one Cancer Instltute for treetment m, Guwahab for the ent:re North
East Regxon It is thelr gr:evence’ th‘et the epphcants were never
' lnformed of the lntenbon of the respondents to effect transfers and

posdngs durmg the rnonLh of june contrary to the well accepted

. norms thet transfers end postlngs of Group B oEﬁcers il be effected

K .
,.‘-\ ‘ v _....h v;"~-» o

B s

only in the month of December or et the labest by 31 january of each
year It is elso thexr contenbon ‘thst as per the norms prescnbed in

Annexure A end B partjcu]arly Annexure B wherea it is specifically

steted that the normel tenure ofSupermLendentm a pertlcular station -

I

ls for ai conbnuous pe;lOd of 4 to 6 years end that without any valid =

_reason the epplicents who have not completed more than 2 to 3 years
i

have been transferred out from Guwahau to dlstant pleces mthout

thelr vohtlon ‘

2. I heve heard MrJI Serker, leerned counsel eppearmg for the
" apphcants and Mr AK Chgudhurx ‘and Mr MUAhmed learned

Addl CG S Cs for the respondents Mr Serker po;nbed out .that the

impugned transfer orcers cannot be sustemed for-the sole reason that
\

these orders are passed ln the mornth ofjune, when the chlldren of the

s 1*-’:'*——; 3 e g ia .
- -l !—.' 3 .
. 11 N v RIS ~~q-g~n,. H

|
epphcants are ln the mid ecademxc sessxon of théir studies. Counsel '

¢ .

: submlts that these orders have been issued-at this late hour only to
: (

‘oblige certain'Superirftenden-B in the 'deperlrnen.t b-y getting

representations from them Counse_l also submﬂs that the trahsfer



i : , 3

~Srders are passed in patent VlOlaUOﬂ of the well ecéepted norms

contained in Annexures A & B whlch are made with mala fide

i lntentlon Counsed also,drew my attentxon bo the order dabed 3 6‘2005,

“from which it ls seen thet p

then '20 Supermbendents they heve been transferred bo pleces of thelr

528 chonce and lt: Is stated that Lhey are not enhtled to TA/DA slnce the

~..\..
.,

LA 2 _J,__, o

per theu‘ requests Counsel subm\ts that no

~r
e
— 37

—‘-14

+1; transfers were mede as

,' r-x'—-4_~.. o
LR oL i

‘"further proofls requlred to establlsh mala ﬁdes ln the matter. |

- 3, Mr A.KChaudhurl learned AdJlCGSC on the other hnnd

submltted that there ls 1o lllegallty in the t:ransfer orders The

~. guldelines {ssued ln the form of exacutlve orders wdl not stand ln the

I

way of the respondents effecb.ng transfers m pub‘.:c !nterest or in the

exigencies of the admmlstrahon Standmg Counsel also submns that

o thlS Tribunal will not mberfere in transfer matters and 1t 1s.for the °

. applicants, if they are aggrleved to make represenbahon before the

‘}respondents S S o L

G4 I have conSIdered the rwel submnssnons ADmsxon Bench of thxs

5223
3“'0; L,.S“_, ‘_ -

Trlbunel had occesxon to consxder the chellenge to the very same

- transfer orders m O_A.127/2005 end rendered Judgment on 13 6 2005

....

Dlrecdon wes issued to the:respondents t,o consnder the

' representetlon made by the apphcent therem in the hght of the

hapssAns
=t -Z

gmdehnes and also not to reheve her from the present place unbl the

rep esentat:lon is dnsposed of Tne gmdehnes clearly show that the

11‘ ot
T e

b:ansfer orders are tobe 1ssued only in the month of December and es

far as possﬂ)le before: 31 ]enuery of wach yesar and such a norm was

fixed only to teke care of the interest of th hddren of the ofﬁcers

“\V;‘l ] Pl

who are studying in educabonel msbtubons and not to affect their

%1)"

ursuent to representatxons made by more

smdles adversely. I ‘hcse cases it is specxﬁca\ly a\e'red b) the

e e e
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uppllcunts tlmt tholr chlldron aro studylng. In the aducational
lnstJtutlons and t}'ey are in the mld academic sesslon That apart,
Annexures A & B gu1delm'és would show that Superintendents of the

Customs and Ce'ztral Excise department wxll normally have a

TR LS .:f) ,:-“;J" I 3 f\‘l I ey .
continuous service ln a particular statlon for 4 to 6 years. In these
) "'Sf'féf .// \" ,‘ ,,..“
: _cases both l:he aforesald norms are seen vxolated and the only reason
: RN i i
| for deparhng from the aforesald well accepted‘norms I could gather :
1( moa '& ‘.'.

from the lmpugned orders is that representabons made by the certam

N Supermtendents weta consndered and transfers are effected to suit |

RS I P -
o i "":_} FRRESTRRIC St - Lt

thelr“ convemence To put lt dlfferently there was no pubhc interest

R EPY)

i bﬂx s l\ ] e«‘), i e
ok any e:dgeacles of semce Involved ln these transfers Though

. _..\. el h__:... , . . .'.’.lﬁ'_'.'__'.

normally gundehnes ISSUEd by way of e.xecul:lve orders may not have

“ any bmdmg effeC’- in the absence of -any public interest or

admmxstratlve e)ogenmes the respondenls are bound to make

e ) transfers and poshngs on the hnes of the guidelines lssued that to
| after due dlscusswns dehberahons with the Assocnahon of employees I
In the mstantﬂ.caso-lt is seen that the apphcants have made"

representabons agamst the lransfer/postnng order dabed 3. 6 2005 and

J. : no 'nterxm orders h ve beer. passed thereon In view of the alleged

) TR e

vlolatlon of the gurdellnes, partlcularly, those dlscussed herelnabove--i

._, Th (1.—1 q, I
the concerned respondent namely, the Chlef Commlssloner of
< i -
RN -’i Y eap ln vqryxn - ,.\.,'

Customs and Central :xcxse wﬂl conslder the representatlons made by

,4,- .

the apphcanls W1t.h r&orence to the guxdelmes (Anne.xures A& B) and

the observatlons meae heremabove and take a decxsron thereon

e 1 o =~ i
SATIGn o ;’:!.,1 3 ‘7. SR

w1thln a perlod of " ono'month from the date of recelpt copy of this -
order If the appllcanb want to supplement I:he represenl:abons they
are free to. do so within a period of one week from boday The Chief

Commissioner, Centrl Flese and Customs shall consxder the

@l’\l. .
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BT

individual representations submltted by the applicants as dlrected,

above end pess a reasoned order In the meantime, if the epphcants

have not so far been rehéved from the respectxve post held by them

they wlll be allowed to continue in the sald post and same ploce unttl

. a declslon ls taken as dlrected above

The O.AS are dlsposed of uccordlngly

. The applxcants mll produce this order alongw1th the add:honal |

V

representation to be' ‘mjade within one week from today Io the
Bl 1 ;

respondents. L
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Oviginal Application No. 142 o{ 2005
S A ';..'.."::}:.’:i:' SR e LR

Date of Order: This the laLl‘day olJmn- ZUOJ

'Ihe Hon'blejustlce Shri G. bwax .:Uan Vl(,C (,han man '

‘
Lo ;~ .,\,,'._'\.‘F_

")Thc Hon'ble Shrl K V Prahladnn /\dmnnstrnlwc_ Mcmbor ’.“"

et Te s
RS

S]m Gaxgongdm Panmel

. Additional Commissioner,

“ Customs Preventive Commlssmnerate T
N.E.R., Shillong. : - ooApplicant”

By Advocates Mr J.L. Sarkar and Mr S. Nath.

- versus -

.7 1. Union of India, represented by the iy i

-

Secretary (Revenue), e -
Ministry of Finance, .
Department of Revenue,
North Block, New Delhi.

Central Board of Excise & Customs = = 7= -

(through its Chairman) : - -

. North Block N.e'w Delhi. | e
.{ 22 R .‘:f\ . ,'_', ,"' :j;‘..s'.:": ':.’

' Clnef Commlssuoncr

* Customs & Central Excise L L

Shillong Zone, . TR AR REL R

Crescens Building,
M.G. Road, Shillong-1.

4. Commissioner of Customs (P) o TR e .
North Eastern Region, U ‘
Customs House, T
110-MG Road, Shillong. . . . . ..Respmdents

By Advocate Mr A K. Chaudhuri, Addl. C.G.S.C..

TS )

‘—9\7, ,A»_n?) ,e.x'u YL._."__,I.
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- ot e |mpugned order was passed. . e oo sh

76 1{5/

ORDER

SIVARAIAN. ]. (V.C.)

-~ A}

the ] -

The “applicont is worklng as Additional Comminedone

Customns  Preventive  Commissionerate,  NJLR,  Shillong  sinee

lu32002 AfLer COlll[)lUllHU llnt'(* yui:l',’ 0l ',ul\'h e i thee Dhoth

Ea/sbern Reglon pursuanL Lo oponn c.xlled for by the Canral Board of
Exmsc and Customs, the apphcant submltted opt:on on 274200.) :

(Annexure C) for retentlon m the same stauon, i.e. blnllong for at

1-'“-,.., Iy

least one year since his son is in the middle of the academic ymr s

the grlevance of the applicant that |gnor|nq Lho s.ml oplion, the

apphcant has now been trensfenc,d Lu Kolkah Lonnmr«.mnc alee

T2 .Mr ] L. ‘Sarkar l(,arncd counsc.l for lhe apphcant §u|)m||f

that since the applicant’'s son is: sLudymg al Shl]long and is in the

\

middlc of the academic year he requesLed for his reuc.nnon al Shlllnnq

Usalf at least for one year and without considering the said request

\
[LI

I R S ¥ S B
r,‘..;J,..'_.. . L . "

3. We have also heard Mr AK. Chaudhun Jlearned Addl.
C.G.S.C. for the respondents.
4. ' Since the option cxercised‘ by the apbliéant in Annexure-C

is not seen considered and since the impugnt:d 6rdcr was passed by

con51dermg the representaLlons of varlous other persons we are ol

""wthe view that the respondents are to be dlrected to cons:der the case

of the éppliczﬁnt also. For the said purposc, we dirccl. the applicant to
make a representation with reference to Annexure-C oplion williin
period of ten days [rom today before the respondent No.l. If such @

representation is filed the respondent No.1 will consider the same and

pass appropriate orders within a period ol six woeks thoereatter, The

Gf‘r\b/‘_“ e . . ' -




o RIS Y ] Al
‘ / — R
’ ) ' RPN

3 -~

.,

opphcnnt wull pruduco this order ulongwith the representation before _ -
the respondenL No.1 for compliance. If the application 1s filed within
the Lime specified above, the respondents will reLam the applicant in
.the present place inl the dxspoqal of the rnpresen tatlon direrled Lo be

a
ﬁlcd heremabove
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. IN TIIE (.l’NfRALADMINIhlllA'IlVL'IRIISUNAL
GUWAHATI BENCH

Original Apphcetlon No. 144 of2005

DaLe of decision Thls the 15" day of]une 2005

- : " Fh e
. ",','.The Hon'bleJustlce Shn G Swarman Vlce Chalrmen T
. 14 .
T TIN ';,’ (‘ 11.2‘ | iy tg g !
u"‘, ] l"

,Mr Chalhenkhum Songate _,," o 4
" .S/o Hrangthankhum S L R S
JointCommiss’ioner.'- e e S
~ Central Excise, Shillong.

By Advocates Mr J.L. Sarkar and Mr S. Nath.
- Versus - - o

"1.%" "Union of India, represented by the el e
Secretary, ) - : .
Ministry of Finance, : : - \
‘Department of Revenue, S S
New Delhi. © -~ . ‘ CE el

: 2. The Chairman
2 ' _‘v"'::\:‘?f ":.‘_‘:.,CBEC '.
- o Departmentof Revenue

SN S North Block New Delln

~The Deputy SccreLary (AD II) TN ey , ‘
CBEC, R - B T
.-‘DepartmentofRevenue, : R
Ministry of Finance, - " L N !
Government of Indie, New Delln IRRERES Y fogyir s

The Chief Commissioner,

Central Excise & Customs (East Z}one) R
' Shillong Y ‘ ST i ssRespondents,

[ N

By Advocate Mr M.U. Ahmed Addl C. G S C
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SIVARAJAN. 1. (V.C.)

A “

The matter relates to th

-Commrssroners in the Custo
""5 "-'lh’”“ o

Central Government The appllcant is a Joint Comml

.,/

e -

ORDER

ms and Central Exuse Departn

¢ transfer and posting of Joint

1ent.ol‘ the

ssxoner, Customs- .

Preventlve Commrssronerate, N.E.R. and posted at Shlllong smte

October 2002 He is aggrleved by his transfer from Shlllong to

Kolkata as per order dated

the appllcant that his chlldren aged 5 year

In Meghalaya State Police

ol oy

transler is e[(ected at this

‘ !

'is Group ‘A’ Central Government employe
o and that the pollcy of the Goxe
husband and wife in the same statlon as far as practlc
st;aLed that Lhe appllcant had exercrred lns Ole
North Eastern Reglon for at least one m

all these th'e“respondents have

.

10 6 2005 (Annexure l) It ls‘.the tase of

s and 7 yearstare studymg

Publlc School Shrllong and _that if the

J{;.J e
""'u ,

pomt of time’ 1t wrll adversely

education of his chlldren Further, It xs stated that the applx

ll .. .

only to ohhge certain ofﬁcers who llad made represen

"" trans[cr td their place of cho

2. . We have heard

—

appllcant and Mr_MU Ahmed

respondents It is not clear gs to whether the

' L,
ICB. o
"" I ' (Y .:.., e

Wo* .
.t HH

R

Mr ]L Sarkar, learned” eounsel for thc

|
an opporlumty to make representatlon Lo all the officers in

. f
Joint Conln missioner: However it is seen that the impugned

affect the..;,f;,;; .

cant’s \vlle

e and is posted at Shillong

ronment is to aqcommodale both

on to contmno in the

able. iLis also

ore year and that by 1gnormg‘-

passed the mpugned trans&.r order

tatlons for""

......

learned Addl. C.GS.C. (or the

the post of

orders are

respondents had offered
- | -
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passed mamly on the basis of representations made by some of the

- .

Joint Commlssnoners ~

3. Teking into accoum all the cu‘cumstances we direct the

applicant t to make 3 detalled representatnon before the respondent

""""

No}/for the relief sought for in this apphcat\on W1thm a penod of ten

days from today If any ShCh representatlon is ﬁled the respondent

No.1l will dlspose of the same in ‘accordance w:th law wnthm a penod :

of six weeks Lherlcnlter. 1f the applicant lias not so far been relieved

he would be allowed to continue in the present post till orders are

passed on his representation to be filed as dlrected herem now. lf the

applicant does not file the representatuon in’ tlmt. certmnly the

" respondents are free to proceed according to law. The applicant will

i

' p'roduce this order glongwith the representatxon for compliance.

The _applic_etion is accqtdnnxgly disposed of. JUBE

il (24
Sectlon Offlcer (J)
CAT. GUWAIL TI panNch




